
10837 P. M. B. Comm. VAISAKHA 3, 1887 (SAKA) 
Report 

',i'r fll'~ ~6: WR 0;[111' ~ 
~ fop it..m:fCi ~ en ft 010 ;;mrT 

~I ~~ ~~'I>T 
m qr.rr it ~ W ~ fsr~ it fop i't 'lIT 
W~ ~~it~'1lTfopo;[111' 

12.32~ hrs. 

RESOLUTION RE: INSTITUTION 
FOR REDRESS OF PUBLIC GRIE-

V ANCES--contd. 

~T, "In: fl'AC ~ i!1h: ~ ~ ~ Mr. Deputy-Speaker: We shall now 
~ ~ 0;[111' ~ ;riff ~ ~ ~ ~ . take up the further discussion of the 
it --. ',,' following Resolution moved by Dr. 

i!O ;;mrT R I L. M. Singhvi, on the 9th April, 1965, 
namely:-

Mr. Deputy-Speaker: We have to 
take up non-official business. Shri 
Harish Chandra Mathur wants to go 
away today. H the House agrees--

Shri Barish Chandra Mathur: I am 
not prepared to speak now. There is 
no questiOn of trying to accommodate 
me. I would never like to take the 
House in a manner Jike this. 

Mr. Deputy-Speaker: Shri Muthiah. 

15.32 hrs. 

COMMITrEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS 

SIxTY-FOURTH REPORT 

Shri Muthiah (Tirunelveli): I beg 
to move the following: 

"That this House agrees with 
the Sixty-fourth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 21st April 1965." 

Mr. Deputy-Speaker: The question 
is: 

"That this House agrees with 
the Sixty-fourth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 21st April, 1965." 

The motion 10<18 adopted. 

"This HOUSe is of opinion that a 
Committee of Members of Parlia-
ment should be constituted to 
examine the form and feasibility 
of bringing into existence suitable 
machinery for investigation and 
redress of public grievances, 
including the possibility of estab-
lishing an institution analogous to 
the institution Of Ombudsman 
existing in Scandinavian countries 
as well as in New Zealand." 

Three-minutes have been taken, and 
1 hour 27 minutes remain Dr. Singhvi. 

Dr. L. M. Siughvi (Jodhpur): Mr. 
Deputy-Speaker, Sir, I was referring 
to the various commitments of this 
Government to the idea of creating 
and establishing an adequate machi-
nery for the redress of public griev_ 
ances. In this context, I had invited 
the attention of this House to the dis-
cussion On the demands for grants 
under the Ministry of Law on 3rd 
April, 1963, when I raised this issue, 
in answer to which the Law Minister 
had the occasion to make the observa-
tion that while the institution seemed 
full of possibiWies, as a matter of 
policy it was for the Prime Minister 
to decide. On the 3rd November, 1963, 
the late Prime Minister made a 
remaEkable statement in respect of the 
possibiWies of this institution and his 
reactions to it. He said that this sys-
tem of Ombudsman fasinated him, 
for, the Ombudsman had overall autho-
rity to deal with the charges of cor-
ruption even against the Prime Minis-
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ter, and commanded the respect and 
confidence of all. 

After this, while laying the report 
on the creation of the Central Vigi-
lance Commission on the Table of the 
House, the Home Minis(er made this 
statement On the 16th December, 1963, 
wherein he himself said: 

"The importance and urgency 
of providing machinery for looking 
into the grievances of citizens 
against the administration and for 
ensuring just and fair exercise of 
administradve powers is fully re-
organised. But it is considered 
that this problem is big enough to 
req uire a separate agency or 
machinery, and that apart from 
this, the Central Vigilance Com-
mission would be overburdened if 
this responsibility were to be 
placed upon it, and the Commis-
sion might as a result be less 
effective in dealing with the pro-
blem of corruption." 

So, it is quite clear that the Govern-
ment recognised at the time of bring-
ing into existence the Central Vigi-
lance Commission that this would not 
meet the requirement of the situation 
in so far as the redress of citizen's 
grievances was concerned. 

We are aware that certain recom-
mendations were made by the Santha-
nam Committee but it is a long time 
since thOse recommendations were 
made and if they have not been shelv-
ed, cercainly they have been given the 
go-by for a very considerable time. I 
would like to draw your attention to 
the assurance given by Shri Hathi in 
reply to the discussion on a private 
Member's resolution which I had the 
honour to move On April 3, 1964, and 
April, 22, 1964, in which he accepted 
the idea of ombudsman in principle. 
On that day, during the discussion, 
the House had the occasion to witness 
a powerful consensus of opinion from 
all sides of the House, and Members 
who are known for their special know-

ledge and interest in the field of 
administration, Members who leaa. and 
create public opinion in this country 
had all given their support to this 
idea. 

As late as 31st March, 1965, never_ 
theless, We had nothing more than an 
assurance of the hon. Home Minister 
in answer to a starred question in this 
HOUSe that the Goverrunen~ was still 
conSidering the functions and the 
compositions of such an institution for 
the redress of grievances. 

find from the newspaper reports 
that on the 9,h April, 1964, the day on 
which I moved this resolution, the 
executive committee of the Congress 
Parliamentary Party had also a dis-
cussion on this subject. This discw;-
sion was initiated .by my sLeemed 
friend and colleague, Shri Harish 
Chanjra Mathur, who has taken verY 
considerable interest in the idea and 
who by a concrete recommendations of 
the Committee whiCh he headed in 
Rajasthan, has helped to bring this 
idea to the fore of national discussion. 

I find further that the Prime Minis-
ter is reported to have made a state-
ment which appears in the Times of 
India of the 14th April, 1965 that ne 
was considering the appointment of a 
national panel in this connection. I 
do not know what the details of the 
proposal under his consideration are. 
It does seem that though there is a 
concatenation and sequence of events 
which have strengthened the impres-
sion that the idea has been generally 
accepted in this country, that it is 
generally supported by men not only 
in public life but by persons of the 
eminenCe of the former Attorney-
General, Shri M C. Setalvad and the 
present Chief Justice of India, one is, 
nevertheless disappointed to find that 
the Government has taken much too 
long to consider the functions and the 
composition of this institution. I 
know that the problem is compiex, 
and would not like the Government to 
be hustled into a decision which is not 
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born of mature consideration, but year 
after year has passed without any 
action being taken by the Government, 
without any earnest consideration be-
ing in evidence on the part of the Gov-
·ernment. 

I would like to point out that there 
is no particular virtue in having the 
impression that we are on our way 
unless we know what our destination 
is. The cautious traveller is not 
known to be averse to a guide-book. 
Even a casual pedes train likes to look 
at the signposts on his pathways. But 
it seems that in spite or the contem-
porary experience and the current 
'Sign-boards which all point to the way 
for creating a machinery for redress 
of public grievances, the Government 

has not taken head of them in a man-
ner and in a spirit which shows its 
earnestness or its awareness. I am 
sorry to have to say this, but I have no 
.option but to say this. I find th8.t one 
excuse or another explanation is al-
ways put forward for not doing any-
thing concrete about this proposal. 

The very climate of politics in our 
eountry and the worsening weather 
all around suggest that in the hurri-
'cane of accusations and of known 
eases of corruption, in the endless dis-
eoveries and disclosures of corruption 
and of maladministration and of 
arbitrary exercise of administrative 
power, it is necessuy that we shOUld 
have an adequate and a reliable com-
pass and if we are to find such a 
dependable machinery, it would have 
to be through an institutionalised form 
of redressing public grievances. 

Mr. Deputy-Speaker, Sir, I do not 
think that half-way houses will do. I 
do not think that drift and inertia 
and indifference will solve the pro-
blem. Time may- heal many wounds, 
but time will not always solve pro-
blems. I do not think' that evasive 
answers or pleas of postponement 
would satisfy this House either. I 
feel very strongly that the Govern-
ment cannot continue to lapse into the 
kind of political jay-walking to which 
it has become accustomed, We must 
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know which way the Government is 
proceeding, what way the Govern-
ment's mind is functioning and what 
the Government specifically propose 
to do about the proposal for such a 
machinery. That is why I was per-
suaded instead of moving a detailed 
resolution about the functions and 
powers of an institution such as the 
Ombudsman or Lok-ayuk~h as I term 
it, I have moved a resolution asking 
for the appointment of a Committee 
of Members of Parliament or for a 
study panel of Members of Parliament 
who would go into all these questions, 
who would consider all theSe complex 
factors and would come forward with 
an accep~a ble solution, acceptable to 
the whole of the nation. 

We need not bring into this any 
political fears or apprehensions. I 
am. for the sake of this discussion, not 
even pointing out the various specific 
instances in which this House felt that 
the Prime Minister or the Cabinet 
Sub-Committee was not really an 
adequate body to go into the grievan-
ces or accusations or allegations. I 
find from a Press report of the dis-
cussiOn in the Executive Committee of 
the Congress Party that even there it 
was considered that neither the Prime 
Minister nor the Sub-Commiaee of 
the Cabinet were really a substitute 
for the appropriate institutional 
framework for redress and investiga-
tion of public grievances. 

Sir, if we are to regard legislation 
as modern social engineering, if we 
are to regard our task in the light of 
the complex problems that confront 
our society- and which beset democra_ 
cv all over the world. we must realise 
that there must be some way of mak-
ing democracv and making the spirit 
of democracy truly effective. We 
must reqIise that the Question Ho:.tr 
in this House is not a substitute be-
cause before we get to asking any 
specific questions the Chair would 
always rule that thi. House cannot 
durin~ the Question Hour go into spe-
cific instances. We also know that the 
various other methods which are avail-
able to a common citizen for ventilat-
ing his grievances are not adequate, 
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Indeed, as I have pointed out in my 
ear,ier speeches, even tile methods 
which are made available to Us by the 
Constitu ion, namely Chapter III 
enshring the fundamental rights in 
Our Co"stitution and the constitution-
ally guaranteed rights of going to the 
High Cour ,s and the Supreme Court 
under the writ jurisdiction, are not 
ade'l.uate. As I pointed out in an 
ear lier occasion, as Lord Denning said, 
just as the pick and shovel have ceas-
ed to be effective instruments of agri-
culture in modern society, in the same 
way the writ jurisdiction which is 
strewn with legal complexities and 
procedure has ceased to be fully ade-
quate instrumentality for securing 
justice for the commOn man. 

I sh0uI:i like to point out that the 
ins itution of Ombudsman attracted 
very co:1siderable and widespread 
interc:;t in the United Kingdom, and 
now we know that the present Gov-
ernment of the United Kingdom had 
assured the electorate and is going 
very shortly to bring forward a legi-
slation to establish this institution in 
the Uni~ed Kingdom. What led to 
the town of tide in the public opin-
ion in that country is this remark-
able report by Justice on The Citizen 
and the Administraticm-The redress 
of grievances, commonly known as 
the "Whyatt Report", Prefacing this 
report, Lord Shawcross had this to 
say: 

"But the nature of govern-
mental and local governmental 
activity is now such that large 
areas of discdeation are created in 
regard to all sorts of matters 
affecting the lives and rights of 
orclinary people in varying deg-
rees. The general ,landards of 
administration in this country are 
high, probably indeed higher than 
in any other, Bu,! with the exis-
tence of a great bureaucracy there 
are inevitably occasions, n'ot insig-
nificant in number, when through 
errOr or indifference, injustice is 
done-or appears to be done. The 

111Zln of sub.::itaace can deal with 
lhe.::ic situatio:1s. He is ncar to the 

estJ.blishment; he enJois the status 
or paS3ess the influence which 
will ensure him the ear of those 
in authority. He can afford to 
pursue such legal remedies 
as may be available. He 
knows his way around. Bu, 
toJ often the litt'e man the ordi-
nary hwnblecitizen, is incapable 
·0£ asserting himself. The little 
farmer with four acres and a cow 
would never have attempted to 
force the battlements of Crichel 
Down. The little man has be-
come too used to being pushed 
around: it rare'y 'occurs to him 
that there is any appeal from 
what 'they' have decided." 

Mr. Deputy-Speaker, it is for this. 
little man, this humb:e citizen that an 
institution such as the Ombudsman 
must be brought into existence in our 
country, It is for the sake of securing 
justice and for cleansing the public 
life of the augean stable of corrup-
tion, real and imaginary, that such 
an institution must be brought 
into existences. It is in 
order to protect thOse in public life 
and thOSe in administration itself that 
such an institution must be brought 
into existence. It is to provide an 
alterns!ive to the cold and protracted 

formality of procedure in courts of 
law that such an institution should be 
brought into existence. There is 
every conceivable reason today which 
impels us to the consideration and to 
the conclusion that such an institution 
is n'ow overdue in our country. 

Unless the present Government 
wish to apply the principle of selective 
inat'tention, the process of delusion 
the process of editing out of one's 
cognition and consciousness all these 
factors which perhaps offe" a scme-
what distressing stimuli, the Govern-
ment cannot afford to wait too long 
or to postpone the decision too long. 
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I do not want" Mr. Deputy-Speaker, 
to go in any considerable detail about 
tne functional frame work of this ins-
titution. Ear,ier I had occasion to ex-
pla,n the framwork of this institution 
in various countries. As we look 
around, we find that all the coun-
tries 0; Scandinavia have a function-
ing Ombudsman. We find that a 
country of the Commonwealth, the 
country of New Zealand, had accepted 
this institution a few years ago and 
has come out very we!1 in the func-
tioning of that institution, We find 
that Great Britain is on the thershold 
of bringing into existence this institu-
tion in fulfilment of the promise the 
LabouT Party had made to the electo-
rate. Even the countries of Soviet 
Union and other East European coun-
tries have the institution of procura-
tor which is analogous, and which is 
supposed to secure to their citizens 
a .measure of speedy justice. 

There are many aspects of the work-
ing of this institution, but as I have 
submitted this resolution only for the 
constitution of a study panel of Mem-
bers of Parliament, a committee of 
Members of Parliament, I would like 
to make this plea to the Home Minis-
try to accept this resolution in the 
spirit in which it has been moved. 

Mr. Deputy-Speaker: Resolution 
moved: 

"That this House is of opinion 
that a Committee of Members of 
Parliament should be constituted 
to examine the form and feasibi-
Ii ty of bringing into existence 
suitable .. machinery for investiga-
tion and redress of public griev-
ances, including the possibility' of 
establishing an institution ana'og-
ous to the institution of Ombuds-
man existing in Scandinavian 
countries as well as in New 
Zealand." 

There are some amendments. Are 
they being moved: 

Shri Yashpal Singh (Kairana): Sir, 
I beg to move: 
That in the resolution,-

Omit "including the pos-

Public Grievances (Res.) 
sibi.ity of 
instituLon 
institution 

establishing an 
analogous to the 
of Ombudsman 

existing in Scandinavian coun-
lries as well as in New Zea-
iand." (3). 

Shri Vishwa Nath Pandey (Salem-
pur): Sir, I beg In move: 

That in the resolution,-
"Members of Parliament"" insert-· 

"consisting of ten Members of 
Lok Sabha and five Members of 
Rajya Sabha, with instructions to 
make a report to this House with-
in three months,". (1). 

Shri D. C. Sharma 
Sir, I beg to move: 

(Gurdaspur) : 

That in the resolution,-

after "Members of Parliament", 
insert-

"consisting of five Membars of 
Lok Sabha and two members of 
Rajya Sabha wi,h instructions to 
make a report witilin six months," 
(2). 

Mr. Deputy-Speaker: The resolution 
and the amendments are now before 
the House for discussion. A large 

number of hon. Members want to take 
part in this discussion. Therefore, 
hon. Members will take five min utes 
each. 

Dr. L. M. Singhvi: Sir, tha'. will 
amount to throttling the debate com-
pletely. There is no poi..'1.t in having. 
a debate when you are allowing those 
who want to speak only for five 
minutes. 

Mr. Deputy-Speaker: Is it th" plea-
sure of the House that the time shuuld 
be extended? 

An hon. Member: No. 
Mr. Deputy-Speaker: It is being op-

posed. 
Dr. L. ~I. Singhvi Then, let us bet-

ter close the debate. There is no· 
pnint in having discussion for such a 
short time. Let the time be exten-~ 

ded. 
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Mr. Deputy-Speaker: I will put it 
to the House. Is it the desire of the 
House that the 'time allotted for this 
resolution should be increased? 

Several han. Members: Yes. 

Mr. Deputy-Speaker: All right. I 
will extend it by one hour. The 
Minister would be taking half an hour 
and there should be time for Dr. 
:Singhvi to reply. So, each Member 
will have 5 or 6 minutes. 

Shri Warior (Trichur): Mr. Deputy-
Speaker, I rise to suport this Reso-
lution. In fact, every Member will 
support it. It will be interesting to 
know from which quarter the opposi-
tion really comes. There must be some 
opposition. Otherwise, Government 
should have accepted this 
Resolution, or at least the 
substance of this Resolution 
when it was considered by the Lok 
Sabha earlier. What was it that made 
the Government hesitant to accept it 
in full? Is it because there is no ex-
perience of the working of Ombuds-
man, either in this country or in any 
other country? I think that is not the 
reason. Because, there are several 
institutions, almost of the same type, 
from the Scandinavian countries in the 
north down to New Zealand in the 
south. So, experience has been gained 
in the working of that institution. Not 
only that. We cannot say that all of 
them are of the same stereo-typed 
pattern. Each country has adopted it 
according to its own necessities, its 

'Own demands, to meet particular situ-
ations; so, by and large, their pattern 
remains the same. The details can be 
worked out by each country, accord-
ing to its shown requirements. So, the 
main substance of the Resolution 
should first of all be accepted, thera 
Government. If the SU0s~:lnce Or :vi-
rit of the Resolution is accepted, there 
are ways and means of proceeding 
further, by slow process. 

I do not agree with Dr. Singhvi that 
it should not be a half-way house. It 
is not a questi'on of half-way house 
or taking it piece-meal. In the beglft-

ning, its scope should be limited. Later 
on, as more and more experlence is 
gained, its scope can be widened. The 
whole gamut of administration need 
not be brought under the orbit of 
Ombudsman initially. First of all, 
only the main or important things 
need be taken up by this institution. 

15.54 hrs. 

[SHR! KHADILKAR in the Chair] 

The scope of its empire could be ex-
tended and widened later. 

We know that there are sectIOns of 
the population in this country which 
are against the establishment of such 
an institution. But we should not be 
guided by them. What are the mam 
characteristics of such an institution? 
It is meant mainly to safeguard the 
common man, who cannot go in for 
costly litigation to seek redress of his 
grievances in courts of law. For the 
common people there should be some 
institution which will giVe redress to 
their grievances, which will safeguard 
them from injustice, because bureau-
cracy is hardening itself more and 
more. 

We are thankful to the Lok Sabha 
Secretariat for bringing out an ex-
cellent brochure on this subject on 
'the eve of the discussion of this Re-
solution. In that report, special re-
ference is made to the situation obtain-
ing in the United Kingdom, to which 
a reference was made by Dr. Singhvi. 
The brochure says: 

"The general standards of admi_ 
nistrat; On in this country (UK) 
are high, probably indeed higher 
than in any other. But with the 
existence of a great bureaucracy 
there are inevitably occasions, not 
insignificant in number, when 
through error or indifference, in-
justice is done--or appears to be 
done. The man of substance can 
deal with these situations. . 
But too often the little man, the 
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ordinary humble citizen, is incap-
able of assarting himself ...... " 

This is a very important point. It is 
one of the basic principles on which 
this institution is created. Still more 
important, by the establishment of 
this institution we do not say that our 
courts of law or other institutions to 
rectify or remove grievances and in-
justice are not properly functioning. 

Far from it. There is no such reflec· 
tion involved. The only thing is that 
this institution should be free from 
pressurisation from any quarter what-
soever. 

It must be directly responsible to 
Parliament. It must be free to act 
with sufficient authority and force in 
the manner it thinks fit on given cir-
cumstances, withou't fear or favour, 
whoever may be the person in office, 
however high, with whom it is deal-
ing. It must be responsible only to 
Parliament, and not to the executive. 
The independence of this institution 
is the primary thing. Unless 
that is safeguarded, it will not be able 
·to function at all. 

There is so much talk of eradicating 
corruption. Even the official life of 
our present Home Minister is in jeo-
pardy because of this corruption. 

Shri Hari Vishnu Kamath (Hos;,an-
'gabad): He has taken a vow to era-
'dicate corruption within two years. 

Shri Warior: We cannot completely 
-eradicate corrup~ion, whether it is two 
years, seven years or seventy years. 
It will continue. But that is not the 
point. The conditions in India are the 
same as in any other country, like 
United Kingdom, Scandinavia or New 
Zealand. Those countries have this 
institution. Even in countries where 
chances of corruption should be very 
little, where deterrent punishments 
like death panalties and shooting are 
prescribed, even in those countries we 
find people in high positions being at 
times caught red-handed. When that 
is the position in other countries, 
there is no reason whY' we should not 

have such an institution when similar 

conditions are obtaining here. The 
Sathanam Committee and other com-
mi t.ees have referred to corrupt' on in 
high places. From high places It per-
colates down below. If it is not nip-
ped in the bud, in the higher circle 
itself, we cannot get relief from th.s 
malady of corruption. This institution 
should be so powerful to deal with 
any person, however high, without 
fear. Then alone can We expect some 
work in the eradication of corruption 
from this country. With these words, 
I wholetheartadly sup rapt this Resolu-
tion. 

Mr. Chairman: Shrimati Tarkesh-
wari Sinha. Han. Members should not 
take more than 6 to 7 minutes. 

Shrimali Tarkeshwari Sinha (Barh) 
Sir, more than my limitation, I under-
stand your limitation and so I will not 
'al{e more time. You have been very 
kind in giving me this opportunity. 
Because on the last occasion, though 
I wanted. to speak 'on this, because of 
some statements which were to be 
made. I could not get an opportunity. 

So much has been said about the 
significance and importance of Om-
budsman like institution in our country 
that it is needless for me to develop 
the point about the importance of this 
ins:itution. The consensus of the 
House that we have taken and also 
the opini'on which is avail a ble outside 
this House have convinced us that 
there is need for this institution. Last 
time also when Shri Hathi. the Minis-
ter of State for Home Affairs, was ra-
plying to the debate, understood the 
basic spirit behind the expression of 
this Hause and he said that the Gov-
ernment was going to axamine the 
possibility of bringing about any such 
institution not exactly on the lines of 
Sweden, Norway, or New Zoaland but 
according to the genius of this country 
itseJt. "- 'T"''''~-

16 hrs. 

I would like to mention here that 
not only Sweeden, Norway or New 
Zealand, of which mention has been 
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made GO much in the past, have had 
ll1is institution 1unctJOning but there 
'''e many otner co Un tries also which 
have felt the need far bringing abo.!, 
iiuch kind of an institution. Wny? Be-
cause the need for justice not only to 
the ordmary citizen is very unique, 
not only the need for removing cor-
ruption in the {!ountry is also very 
significant, but the greatest force that 
the Ombudsman derives is from the 
[act that all democratic countries in 
the 20th century have left behind the 
laissez jaire system of life and there 
has been a definite shift towards a 
posi ti Ve policy of the state. The state 
is inteI'iering in OUr day to day life 
and the state has developed for itself 
Wide discretionary powers against i:l-
dividuals, against institutions-against 
everybody. Therefore to bring about 
a balance between the discretionary 
powers of the state and the freedom 
of the individual and for preserving 
the dignity of the individual-I am 
more concerned about the dignity of 
the individual---so that the dignity of 
the nation can also be preserved 
there is need for having such an 
institution. I think, a balance should 
be brought about and a balance can 
only be brought about by having such 
sort of an institution. 

I would like to say that not only 
such countries but also countl'les 
which follow the Communist pat~ern 
of statehood, like the USSR, Yugo,1a-
via and Czechoslovakia, have adopted 
with certain modifications an institu-
tion like this. There may be a dif-
ference in the functioning of the ins-
titutions preVailing in the Scand ill 3 .. 
vian countries and in the USSR and 
Yugoslavia, but the basic Sl)irit is the 
same. 

Even in West Germany, th", Federal 
Republic d1 Germany, they had this 
institution for military personnel and 
if the morale of mili tary personnel 
cannot be distorted .by such institu-
tions it is all the more necessary 10 
have'sueh institutions not only for mi-

litary personnel b,u for ciVilian per-
sonnel a:i well. 

Then, the.l.'e IS another institution in 
the Phllippines and in Singapore; even 
in Greece and Canada. Canada also 
has a federal structure dnd it is a 
nlu~h more difficult problem t.hat faces. 
the administrative struc'Lure of a fede-
ral institution, more than what we 
lace in OUr country; yet, Canada is 
seriuusiy thinking of bringing about 
this institution. 

I a Iso express my thanks to the 
Pzrliament Secretariat for preparing 
this kind of a brochure. I v,ould re-
quest. through you, the Speaker and 
the Secretariat working with· the 
Speaker as also the Chairman of the 
other HUllSe, to prepare such informa-
tion for the benefit of Members so that 
while discussing subjects of such im-
portance we can take objeotive atti-
tudes. Through you I would convey 
the thanks of the House to the 
Secretariat ior doing this kin:! of use-
ful work. 

There are two or three problems 
that I want to bring to your notice 
because I myself have beeH a very 
unfortunate victim of such a situation. 
I was praying in my mind that if an 
institution like the Ombudsman had 
been there probably I would not have 
felt the agony and humiliation which 
I suffered. But I do not want to make 
a complaint about all thos" things. I 
do not want to dig somethir.g from 
the grave. But I am convinced more 
and more, not because it has happened 
to me but because it can happen to 
so many people, to anybody, that 
harassment and discretion can be ex-
ercised not only to the advantage of 
the state but also to the advdntage of 
certain individuals who may be func-
tioning through cert'ain agencies. I 
would, therefore, submit to yeu that 
this kind 'Of an institution is the spine 
and substanee of parliamentary life. 

As my time is very short, there are 
two or three suggestions that I would 
make. There was a meetiny of the 
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Contiress Parlia..'llentary Party ~vlJ.ost; 

repurt I have studied. One of Uk 
Minist,ers~ who was invhl2d to the 
meetmg, suggesLcd that compi&ints 
sho:..tJd !.>e channelised throug,1 Mpm-
berB of Parliament. It is ,,]1 right 
that We represent public opmion and 
we are in a position to bring certain 
eomplaints to light, but to leave to 
Members of Parliament alone that 
~hey should prepare the complaints or 
that only through parliamentary or 
governmental agencies thes2 comp-
laints should be scrutinised, the whole 
procedure again becomes s() cumber-
some. Even in my case the comp-
laint appeared a year beforp. and one 
whole year it took 'for the Govern-
ment to arrive at the judgement, whe-
iher good, bad or indlfferent. C~n 

anybody repay me the long time that 
it had taken for the inve.,tigation·? 
No person could be in :lorma!. ..... 

Mr. Chairman: There i, a miscon-
ccption. Ombudsman is nut the per-
son to take up ministerial complaints. 

Shd Barish Chandra Mathur 
(Jalore): Certainly, that is L'e very 
idea ...... (Interruption). His job is 
to go into ministerIal complaint3 ... 
(Interruption) . 

Shrimati Tarkeshwari Sinha: A 
very distinguished and eloquent Mem-
ber, Shri Mathur, was appointed 1he 
Chairman of the Rajasthan Adminis-
trative Reforms Commit',ee and there 
is a very inl!)Ortant recommendation 
that they made. The country is not 
interested in corruption of the kind 
where somebody has taken four annas, 
eight annas or one rupee; the country 
is interested in corruption at high 
places. Therefore any ~uch institu-
tion which can give effect to the 
country's satiment and make an im-
pact on the problem of corruption at 
high places can only be such an ins-
titution. 

The one or two suggestions that I 
have to make are these. Whatever 
shape and form the Ombudsman may 
take whoever may be in charge of 
this 'Ombudsman, the nominee should 
be appointe1_by the President with 

the recommendation not only of the 
Chief Justice of IndIa hUe of tlle 
Speaker and Chairman of the two 
Houses respectively. He shuuld be 
the nominee, Then, tnere should be 
a panel working under him and that 
panel also should be appointed with 
the recommendation of the chief per-
sonnel which the President would 
appoint for this Ombudsman. 

Then, there is also another sugges-
tion of mine. There is a great insti-
tution, called the Centrai Bureau of. 
Investigation. Whatever has happened 
to the history of the Central Bureau 
of Investigation, every day we are 
hearing some report or the other. 
Somebody is condemning the Central 
Bureau of Investigation; somebody is 
not condemning it; someb'ody is defen_ 
ding it. But the situation that has been 
facing us is that the whole basi$ o! 
this inquiry is being questioned. There 
is unanimous opinion that this basis 
of inqll'iry has not been able to sa;;sfy 
either the Government Or the cou!ltry 
or the House. Therefure, I would 
request yOU to convey to the Govern-
ment that the CBI, or whatever insti_ 
tution it may be, shOUld be rlired.ly 
made responsible to Parliament and 
not to any department of Govern-
ment. 

There is another small su~gestion 

of mine, namely, that there shoul:! be 
separate Ombudsmen-one for civil 
purposes and another for military pur-
poses. There are man;' thln~s in the 
military to which puhlici[v is not 
given. while on the ciVil side pub'icity 
about corruption cases and hig~Ji ght-
ing- ~he defects of perseI!nel in au-
thoritv has really to be given. There-
fore there should be two institu'ions 
Whatever form the institutions mav 
take. I am sura, the Government will 
be able to do it. 

Before I conclude there is , cOlmlet 
that J would like to recite. What has 
happened about the histnrv of these 
inve~+jgation~ b~ing ('arried into ('OT-

auction ca"Cs "bout me I do not want 
to say anything more than this: 
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i'iU 'f><'l'1f ~ ~ ~ l{U ~, 
Of ;;rf.t f.l;cA ~ 'fit ~ wm I 

f",fiT it ~ ~~T'I; ~ <n: 
~ ~ 'fl<'Ii 'fit ~ ~ <'it I: 

Shri D. C. Sharma: Mr. Chairman, 
Our late Prime Minister once said that 
every inhabitant had a problem and 
that India had about 40 crores of 
problems. When he said that our 
population was 40 crores. If I should 
think in terms of our grievances, I 
think everyone has at least halI a 
dozen' grievances. How are we to re· 
dress those grievances? 

Some persons tell us that those grie-
vances should be routed through the 
political party. The political party 
sends those grievances to the persons 
in charge and the persons in charge 
get the reply from those very parti-
cular persons against whom those 
grievances are made. How can there 
be any justification? Again, it is said 
that there is writ petitiOn and I 
think, if you look at the history o· the 
High Courts in India and of the Sup-
rame Court, you find there is plethora 
of writ petitions. Why is that so? 
It is because people find thM they get 
justice through writ petitions from the 
Judges of the High C<>uMs and the 
Supreme Court. 

An Hon. Member: Do they get it. 

Shri D C. Shanna: There are 
strikes a;'d hunger-strikes. Every 
section of the papulation of this coun-
try is going on strike at one time or 
another. 

An Hon. Member: Even MPs. 

Shl'i D. C. Sharma: The teachers go 
on strike; the patwaries were on 
strike at one time in my State. There 
was the linguistic agitation in my 
State; there was the Hindi agitation, 

the Punjabi agitation and all that. 
There are all kinds of agitations. Now 
I want to ask one thing. Do we want 
that our country should be in this 
condition all the time on account of 
one agitation Or another? How is this 
to be solved? I think the only way 
O'f solving this agitational approach to 
our problems is this .that We should 
have an independent agency like the 
Election Commission to look into the 
grievances of the people. I think our 
country is passing through a pl:a~e 

of political, mental and sodal ill-
heal1h. Unless that is done, nothing is 
going to happen because the idea has 
gone abroad that the Government un-
derstands only one type of language-
I say so with great humility and I 
say so also with great regret-and 
that is the language of agitation. What 
is ,!wing to come between the Govern-
ment and the agitation. 

Shri Dinen Bhattacharya (Seram-
pur): D.I.R. 

Shri D. C. Sharma: D.I.R. has not 
been able to curb men like you. 

The only thing is .... (Interruption l. 

The Minister of State in the Minis-
try of Horne Affairs (Shri HathiJ: 
You are addressing the Chair. 

Shri S. M. Banerjee (Kanpur): It 
applies to the Chair. 

Shri D. C. Sharma: Sir, you are a 
very honourable Member of this 
House. I was submitting very res-
pectfully that the agitatianal approach 
is gaining ground in this country 
from the student community right up 
to ,the highest officer in this country. 
If we want to restore our democracy 
to gOOd health and to sound health, 
we should not encourage this anpnacll. 
Somebody goes on hun"er-strike; 
somebody does llav~ns; somebody dues 
Akhand Path anl somebody el'e re-
sorts to other rel'gious things so that 
he can get his grievances redressed. 



10857 Institution VAISAKHA 3. 1887 (SAKA) for Redress of 10858 

All kinds of devices are res'orted to 
in order to get the grivances red,ess-
ed. 

Shri Kapur Singh (Ludhiana): The 
hon. Member implies that the Akhand 
Path is a spurious device. I protest 
against it. 

Shri D. C. Sharma: No, no. I also 
do ha~'ans; I also do Akhand Path. 

Shri Kapur Singh: May be so. But 
leave Akhand Path alone. 

Shri D. C. Sharma I have very 
great respect for Akhanrl Path and 
havans. I was submitting very res-
peotfu;Jy that the people are having 
recour "" to these things to get their 
grievances redressed and, I think, you 
should find a safety valve fOr these 
grievances. You should have a tribu-
nal to be appointed by the President 
like the Election Commission so that 
it can go into these questiom. It 
should not only be at the Centre but 
it should also be in the States because 
the States are as much to be blamed 
as the Centre is ~o be blamed. 

The hon. lady Member was referring 
to himself. She had to undergo a 
great deal of agony. I know that. Of 
course, she has got a clear chit now. 
But, I think, i'I there had been 
some kind of a commission of grievan_ 
ces, as it is to be found in other count-
ries of the world, she would not have 
had that khd of ngOnls1ng expC'::-i:.:nce 
which she had. Therefore, I ,uppert 
the Resolution moved by my friend 
Dr. Singbvi and I say that in order to 
decide about the functions and the 
working of this body, we should have 
a Committee of Members of Parlia-
ment drawn from both the 
Houses. I know the Government will 
take half a century to get this thing 
done. The Government believes in 
delay. in postponement, in postponing 
the thing from one day to ano'hu-
day. Therefore, I believe, if we want 
to get it expedited. it should be refer-
red h ~ Committee and the country-
men will have a sigh of relief '.hat 
there is something between them and 
the bureaucracy which is always trying 
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to overdo which is always trying. 
to exercise power in a way which is 
not conducti'le to the welfare of the 
citizens. 

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Chairman, Sir, I con-
gratulate the mover of this Resolution 
whiCh gives an opportunity to the 
House to devote some attention to 
this question. But I do not feel en-
thusiastic in giving my full support 
to the Resolution because the ,'ery 
fact that he has suggested another 
Committee seems to me to be playing 
into the hands of the Government. 

Sir, on the last occasion we had a 
very elaborate discussion on this or-
ganisation of Ombudsman and Mr. 
Hathi, who was replying On behalf 
of the Government, had said-

he did not oppose the principles of' 
the Resolution-

"The Santhanam CommLtee RL-
port is there and that it would 
be discussed in the House, the 
Government would consider it, 
and that let us see what is the 
outcome of that and then we will 
decide it". 
I do not know when aud how long 

thay wiII actually take to have a dis_ 
cussion in this House on the Sathanam 
Committee Report and whether they 
are going to have it at alL ... 

Shri Hathi: On Monday. 

Shri Surendranath Dwivedy: That 
is not the discussion on the Santha-
nam Committee's Report. It will be 
a discussion on the Demands of the 
Home Ministry. Don't take shelter 
behind that. The Santhanam Com-
mittee's Report is a different thing 
altogether. The Santhanam Commit-
tee has given some suggestions so far 
as the eradication of corruption at 
high levels is concerned. They have 
accepted certain recommend,tions but 
not this very racommendation which 
affects corruption at the political level. 
They have not yet come to a decision. 
1t goes against them. It is suggested 
that there should be a penal which' 
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[Shri Surendranath Dwivedy] 
should ~o into the question of any 
grievance as to whether theTe is a 
prima facie case or not. Once the 
prima facie case is esta:blished, then 
lhey may go to the law courts or then 
they sl-.ould appoint a commi.;sion of 
inquiry, etc. etc. 

Now, Sir, it seems that the Govern-
ment is having second-thoughts on 
.this question. As I find now, they 
adopt a novel procedure so far as cor-
ruption at political level is concerned. 
This time, the Home Ministry itself 
took the responsibility of going into 
the question of corruption against 
some political leaders. They made use 
of their own machinery, the C.B.I., to 
go into it. They found that the 
scandals revealed by the C.B.I. were 
of such a nature that these will pro-
bably expose the entire Government 
machinery and the functioning of the 
Congress organisation in the States. 
SO, they are having second-thoughts 
now. After getting the report which 
established a prima facie case, they 

·did not want to appoint any commis-
sion of inquiry as such. There is now 
opposition to any such inquiry commis-
sion being appointed, even if there are 
really cases brought against persons 
who are in the administration indulg-
ing in mal-practices. to enquire into 
those things. The .agitation is now 
going on and the thinking is going on 
in the Congress Party to the effect, 
"No, no. This thing should never be 
done. The C.B.I. should never be sent 

··there." They are also not prepared to 
appoint a judicial commission of in-
quiry for this purnose. It is clearly 
'tated in the Santhanam Committee's 
Heport that if 10 Members 0' Assem-
Illy or Parliament make ~lIegations
they are very resTJonsible persons-
< he Government should immediately 
go in for a judicial inquiry. They are 
afraid to appoint a judicial commis-
·sion of inquiry to go into the allega-
tions of such a nature. Now, what 
else remains? The executive natural-
ly deals with these things. As a re-
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suit, the people feel that the execu-
tive, being a Party Governm~nt, wants 
to protect their own Party men. This 
actually happened in some recent 
cases. We have seen that in Orissa, 
Mysorc, Bihar and other places. So, 
I would suggest that there should be 
no question of a committee being ap-
pointed for the pU"pose. If Govern-
ment are not prepared to appoint a 
commission of inquiry in such cases, 
if they are not prepared to accept the 
Santhanam Committee's suggestions, 
if they are not prepared to have even 
a CBI inquiry into such matters ant! 
at the same time they s~y that the 
Ombudsman organisation is laudable 
and there is no objection to it, then 
let them here and now state that they 
are prepared to accept this organisa-
tion of Ombudsman as the only 
method for dealing with public grie-
vances. After all, why do the people 
want a ;udicial inquiry? It is bocause 
they ha;"e very little faith in the exe-
cutive government. Since the Om-
budsman is an organisation which will 
be responsible to Parliament. it will be 
an impartial bodv. so to sav because 
it will come within the p~",.yiew of 
Parliament and the people could have 
complete faith and further the report 
of the Ombudsman could be discus-
sed here. 

have found that there is almost 
unanimity nn this matter; I fDund this 
On the last occasion. and I find it on 
this occasion also, so f,r as the setting 
up of an organisation like this is con-
cerned. and Government have no db-
iection to it. Therefore. while the 
hon. Minister replies. I would expect 
him to announce.-whet"-er he accepts 
this resolution in this particular form 
or not-since the ~act has been men-
tioned bv the hon. Mever himself that 
the Congress Partv itself is thinking 
along such Jines. that Government are 
going to set up this Ombudsman orga-
nisation as soon as possible. 

....n~~:m-o~ 

~T~~~~~~ ~ 

~~~ mm-~I~~~ 
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~ mwlf ~ ~ f.I; ~!!rnI'i' if ;;it 
~5~ ~ ~ ~W if; ~;;iT 'W'><:r"f["\ 
~ <I~ ij;[ f:r<m:ar f.l;lfT;;r[1f ~;;r'R'IT.,;'t 

~<nr,~, '1'l!f'ifCf ~ ij;Jf Olflf <mIT 
<lfTlf f'1(;r I ~11'!iffifT'f ij;r rolfCf ~ eft 
<fiW~~ ~l~ifwr~~f.I;~if; 

~ ~ m ~ if;T rolfCf ~ ij;~1JT I 
f;;rof fH ~m if t'tift o!:fq"~ <tT '1'{ ~ 
~ '1'\ ~« ij;r ~ ~ if!;: if;TJ,f ~ 
~ ~ ;--

"The Ombudsman was not only 
an instrument of Parliamant for 
supervising the administration but 
also a protector of the rights of the 
individual. This institution not only 
afforded a fulfilment of the sense 
of justice and fairPlay inherent 
in every individual but also pro-
vided supervision on behalf of the 
people of the day-to-day activities 
of their government, even if the 
government were elected by the 
people at specified period.". 

~~if;~~~I~~if; 
<1>'1'\ ~ {t ~ ~ if!;: ~ f.I; 1flif-

<fI'lf ~if~ m~~~;P, 
~if~~ ~~lr~ if 
~19~ m~~ I ~~ 
~ ~ iT'if1l'T I ~ .mmr 'lit 
~ ~<tT1 ~fi ~~ 
"f.rmvr~ m~ml~ 

~ifl:r.fif; ~gq:m~~ 

~.~~ ~~~~mtl 
~ ifw.rr ~~~~f.I; 
"I+'!'t11!'i., ~ ~ ~ ffi ~ 
~ if; f¥t mi1<iTlf ~ ~ if 
~~ ~r ~ ~ if ~ if i;;fT l:r.f 
~if;Tl9TOO~~l]'if><'IT~ Iw-IT 
iiT ~T IJiI1cIT ~ f.I; ~ if; rnr ~if ~ en:: 
~~ll.T if!;:~<tT~~ 
~ ~ I (;rf.I;of "1T+~~~ ffi 
~ ~ if"\f.\' if; f¥t ~ <rnlrorr ~ 
407 (Ai) LSD-9 
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f<r;m: 'P'lf <tT ~~ ~ lfliff.!; ~ ~ 
~ f<f!1m'f ~ ~ I f;;r:r ~ if ~ <'ITl! 
;tt <rf ~ ~~ fij; ~m:r, fln'f<ts, ~~, 
ifl'f ~ .!:;ft~, if ~ ~ f.I; ~ 
~~if;T;;iT~5Ir~~~~<tT~ 
if; <r\m '3':r l:r.f <tT f1:r.rr ij;~ ;;r:r~ 

~ I ~~~ ~ !R'f.r ~~ f<f!1m'f ~ 
iii ~ ~~ ~ <tT ~ ij;i!iT ~ ;;r[lf, 
Iff tiro ~:rrf ;;rrlt ~ ,!mlff if{ 
\1:T CfT fPt ~:r ~ m~'i'fi' ;fi.rf if;T 
~~if~~~1 

if mq' if; ~if ~ m"\ ;fi;;r ij;(orr 
~ ~ I 1lR ~ Oll'fur ~1GR' ~ 
Iff ~ ~ Iff ',~lf if ;;rTlf, ij;~ if 
;;rTlf eft f.r'!T fu<Rr if; '3'~ if;T ~ 
~ 'if\'RIT ~ I wrr 'I>'tf Oll'fur ~ 
~ ~ it, fi:If.w:<:: if; '1m Iff ~ if; 
'1m eft '3'1I <tT 'I>'tf wrqr{ ~ ~ ~ I 
~ ~ ~ f.I; f;r~ 'i!'fuij;RT Iff Oll'fur 
if;~~~~'feffW~~, 

~<tT~~~Wif;'lT~~ 
ft:tili if; ~ 1i;;r ~ ;;miT ~ I ~~ 
m~ffi' ~II <mr <tT ~ Ai ~IJ ~ iii ~ 
~'C§ itift ~~, ~ itift tiro {t 
f;r« tiro if; ~ ~ ;;r;reT '1fT m'fifm 
if;T ~ ~ if f.l'<m:ur ~ fi ~ ;;r;reT 

~ Wflf if ~ flI<;r ~ I 

~ ~ tr€\'irt if;T ~ ~ I rrm ;;ft 
if ~ ~ it ClfTtT, crn:lfT ~ WIT '1fT 1Il<ro 
if;T~~if;mJf;l ~~~T~~~ 
if;T m<r ~ Ai m;;r ~ if;T ~'fTq 1~ 
~ ~ I ~ C!'li' ~'fTfu!!T if;T 'ffut' 
f.n:rtar ~ \1:Tm, '3'if 'liT ;lfu<f; ~ ~;;ru 
~ ~ ~ C!'li' ~ l11fro ~ ~ qr.rl 
~1 ~ ~ ~ C!'li' ~ 'lNT'ifR ;;it f'l' 
~ if; ij;"f ij;"f it ~ ~ tTlfT ~ CIl it 
~ \1:T IJiI1cIT t I 

if~«ij; mtr~1fi~~~ 
~f.I; ~ it;;ft mu 311 ~ 3104 
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["'f~~] 

~~~~~~~ 
~R'II'Pl'lfT~~~mm.rlf ~ 

~tro~1 W~~~~ 
m~~;;t~ sili;;rfQt 
~<Wr)'R~~orn- ilimlf 
~WTT~~1ft ll'oft~~~ 
~ Wi9 'foll1 ~ ~ ~ I 

f.m~~~lf!f;T1!'orn-mr 

~ilifuit~ ~~f.!;~ 
~ili~ 'A'h:~ili~ 
~ ~ q;r 'IT<'R'~, 00 q;r ~ 
~~~:am~~~ 
If'fi'l'lt~mr~~,,, 

~mT ili fuit 1ff ~ ~ m;m:: 
~ <AT"{ ~ f.m ~ fiI; ~ 1f{t mfira" 
ifi': rii fiI; ~ ~ ~~ ~ 'A'h: 
~ ~ ~~p:rf.r If 3i~ ~ I ~ ~ 
'R ~ 1f{t ~lWIT o;ffi 'l;l'1ICT'im: 
~~ ~~~~I ~~ili~ 
it~ofuWili~q;r~'f~ 

ifi':m- ~ I 

'l' <5(1~(q1If mI' (~) 
~ ~1G'II', ~ 0 fmT it ;it SffiIT!f 
~G<r ili ~llf.\' ;oqR"«f fi!;1rr ~ '!~ l[T 

~~ lit~~f.!; ,fll",!~~qif 
~ f1:r.tcft ~ ~ m,1IfT;;t ~q<[T 
nr.r ~ ~ If <'fT11 ;;t ~ ~ ~ wm: ;;t 
~ ;;t "l1'Wlif;ClI ~ ili 
~ it ~ W ~<: lWfCIT ~ ~ 
~f.!;'l;[m~~~~ it"'ll'T 
fiI;~~lf ~~q;"rl\'m 
~~~,~~~~~ 
~ 'R fiI; 1 8 srr~ ~~ 1ft 'i{<if 

~~~"'1fi!q,~wm:<t"r~ 
~CI't> ~ ~T'l;[i,~CI'" 
~W l[mT ~~ iffif 'n: f'!"IT<: rn 
~ "l1'Wl'tiCiI ~ I ~~f~ .mfifT'll' ~ it 
~'l!'T~ <:'RIT~flI; ~~ ~ 
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<t"r ~~ m ~ '(~ iffiT 
'R ~ ""it ili fuu: ~. ~'tmrr ~ f.!; 'Ill' 
~ ~CI' ~ I 1f{t;it ~ ;A1rT 
~~ ~)if~~wtiT\ ~ 
~ 'II'T'(~wtiT\ ili~ <t"r~T 

00'1<IT <t"r >rt ~ ~ ili <tl1l1 <t"r 1fT ~ 
~ 'A'h: 1f{t 1fT ~ ~ fiI; ~ ~ 
q.1f{t ~~WIm:~~~ 

~ ~? IT· ~ ~ f.!; +rWfrT 
~ it ~T W !l <:<RlT ~ f.!;~« 'Ii'i1t'r 
q;r <tl1l1 W ~ ili miT ili ~ q;T;1-
~, ~ ;;it OllI'!llOlf(if;ClI if; m if 
f!r;m: 'flV'lT~, ~«"f~ "'T ~ 
",<:it!l lift ~ it m<m: if; ~ 
~ <rnn ~ 'l;I'RT ~ I ~ WIm: if; 
~'R~~if;'lTGm~T 

~ ~ ~ f<:<rTi IlOTlrT 'Ill' W «Gil if; 
~ mitm ;IT<: «Gil ~ iffif 'R for<m: 
~f.!; ~"'Tf~ ~~ 
wm~ ;IT<:W~"'T~otT 
~TqifT ~ ~ if OllIi~llOlf(if; lft ~CI'r 
~'II'T~I ~.~~f.!;m<m:'!iT~ 
~<tiT+rR~~1 

W ~ if it l1;'t> ~ iffif o;rR:~ I 

~~WI11.n it ~if; Cl'Rl!~ 
!f«r~~,~,"~, ~~m, 

~T I 1f{t cf\;fi !!f<r l1;'t> ~ '1\ 

~ <rni'r if; ~ <ATif lTit ~ I 

~"f\ 'IlT 'foll1 ~ ~ if'lRT ~, 

~ ~ '!it <WI 'Il~, 'll1<'r it ~ 'Ill 
f;;re;rr <tl1l1 ~ 'Ill' ~ ~ if ~~ 
if; f,;rrir ~ I ~, .qIINIF .. if;1 q;r 

<tl1l1 .nm '!it rQ11f fu;rr;n" ~ I ~ q;r 'flT1t 

~ ~ tt'fli"I'fl~JCq if; lfiTf!1 'IT 

~~~ $ ~ll't 1fT~ ~ 

q;r~ ~~~ ~ .qlqqIF<'I'Il' 

GII\'I' ~ ~ I ~ ~ ~!l rtm{ 
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~'IiT,,"~~~~~ 
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Shri lUuthiah (Tirunelveli): Mr. 

Chainnm, I support the Resolution 
moved by Dr. Singhvi. There is im-
perative need today for a machinery 
in India to investigate and redress 
people's grievances. This machinery 
should be 'based on the model of the 
Ombudsman popular in Sweden, Den-
mark and New Zealand. There should 
be a public grievances officer or com-
missioner in OUr country today, be-
cause of the circumstances and condi-
tions prevailing now. 

'!'he functions of the public grievan-
ces officer are to investigate people's 
grievances impartially and redress 
them quickly, to eradicate corrupt~on 
at all levels, to redress administrative 
wrongs and excesses and to safeguard 
the liberties of the common people. 
This officer will have the authority to 
investigate complaints against officials 
and legislators. He will receive com-
plaints from the common people and 
investigate them impartially and 
quickly. He should have the authority 
to summon any person or call for any 
document and examine any person on 
oath. 

This officer should be appointed at 
all levels. There should be a public 
grievances commissioner at the cen-
tral level, at the state level and at 
the district level. The volume of 
work naturally will be very large an-l 
so this public grievances officer should 
be assisted by adequate sta1!. He 
should hi> a"ce~sil>le to all people. 

The qualifications for such an oft!-
cer are adequate legal knowledge, 
absolute integrity, absolute indepen-
dence and freedom from all govern-
ment pressures and vested interests, 
ability, . efficiency and easy accessibi-
lity to all people. This officer should 
have easy access to all files and mate-
rials. 

I will mention the reasons why the 
appointment of such an officer has 
become neoes31),:'. There are too 
many procedural dela'ls and ob-
stacles in adminis'tration WhICh 
handicap poor people in our country 
today. The redress of the CO!l1lJl.on 
man's grievance, is the sheet anchor 
of a popular democracy. The courses 
of remedy now open to a citizen are 
to publish his gtievances in news-
papers, represent them to legislators 
or ministers and resort to courts and 
secure writs to vindicate his rights. 
Resort to courts is very difficult for 
the common man for it is very costly 
for him in the first instance, then it 
involves too much delay in getting 
justice, and then, sometimes it ends in 
miscarriage of justice. 

There is need for such an officer in 
India and this need has been stressed 
by very prominent citizens in our 
country. It has been commended by 
the present Chief .JustiCe of India, 
Justice Shri Gajendragadkar, a for-
mer Chief Justice of India, Shrl Sinha, 
a former Attorney-General of India, 
Shri Setalvad, and several leading 
lawyers in India. The statement of 
the Home Minister, Shri Nanda, In 
December, 1963 in Parliament is re-
levant in this context. He said: 

"A machinery fOr looking into 
grievances of citizens against the 
administration is urgent. The 
Central Vigilance Commission can-
not take up this work for its mam 
task is to deal with corruption. So 
a separate machinery to deal with 
people's grievances is necessary". 

Such a machinery is sure to ensure the 
rule of law and justiN! for all and 
peace and procierity for all the peo .. le 
of this country 
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Shri A. N. Vidyalankar (Hoshiar-
pur): Mr. Chairman, I want to oppose 
this motion not because I do not sub-
scribe to the idea of eradication of cor-
ruption or of grievances. I also wish 
that there should be soml!'" procedure 
for the removal of grievances. I 
oppose this motion not because I do 
not appreciate the intentions of the 
hon. Mover but because I think that 
what he has P1'opOSed Is unnecessary. 
He is proposing a Committee of 
Members ~ Parliament that will go 
into this question. In their report on 
administrative reforms the Home 
Ministry have said on page 5: 

"It was decided to have an 
immediate review in all the 
Ministries of the internal arrange-
ments existing for handling com-
plaints and grievances particularly 
in those areas where they or 
their attached and subordinate or-
ganisations came into contact 
with the public and to have sepa-
rate complaints' cells under the 
direct charge of a senior office! 
for expeditious handling and dis· 
posal of complaints." 

Then they say: 
"In the context of the oft-re-

peated demand for an institution 
on the lines of the Ombudsman 
obtaining in Sweden and else-
where, the question of having a 
Commissioner for the redress of 
the grievances ~ the citizens is 
being considered." 

So. Governmeilit has accepted the 
principle of introducing this 5ystem in 
a different fonn. The name may be 
different. You may call it a coinmis-
sioner or Ombudsman. Since Govern-
ment had accepted it in principle, \\'e 
shOUld insist and press the appoint-
ment of the commissioner. 

I agree with Mr. Dwivedy when he 
says that the executive should not 
take upon itself to give decisions. It 
an officer llke- the ombudsman is ap-
pointed and he is part of the execu-
tive, I cannot understand how he wiU 
be able to deal with allegations of a 
serious nature. In such matters, I 
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think the judiciary should be em-
powerea to deal with such cases. There 
is a misconception about this delIlaDd 
that. Government can eradicate cor-
ruptIOn by these agencies. Govern-
ment agenci~ can take some action 
against the corruption cases but I do 
not believe that Government alone 
can eradicate corruption. It can be 
done by the effort of the people, by 
better and proper education and 
building up character because after 
all what is the Government? Who 
forms the policeman? After all they 
come from the people and whatever 
is the standard of character. that wiII 
be prevalent among tbe government 
servants Or policeman or any other 
agency. All the agencies .mollg 
us will share all the vice and 
virtues that are common among our 
people. If an agency comes into ex-
istence, we will say: we have appoint-
ed this agency and we have eradicat-
ed corruption. I do not think ~OlTUp
tion can be eradicated in this man-
ner. J deeply sympathise with the 
han. lady Member: I deeply appre-
ciate her feelings of agony. T think 
that there shOUld be some redress. 
But how are these cases rele-
vant'? For instance there are 'many 
cases of murder and for several year~, 
months and months and yean. they 
are pending before the Hi·gh Court or 
the Supreme Court or other agencies. 
We have in OUr experience that there 
are election petitions pending for a 
long time. The person undergoes all 
the agony. Therefore, I do not think 
that the CBI could be criticised. It is 
an executive agency that invesUgates 
the matter and it should have 8ccesS 
to all the official papers. If there is 
misuse of any power it can be lOOked 
into and redressed but that does not 
mean that we should outright con-
demn such agencies and go on ad-
ding more agencies and officers and 
officers. It is a serious matter and 
it should not be treated lightly; it 
requires serious consideration So far 
as the Government is concernect, Gov-
ernment has to a certain extent state-
ed that they had started the ex-
periment. Let Us see whether that 
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succeeds and what result comes out 
of it. Then only we can, on the basis 
of that experience, formUlate fur~ 
proposals. /..., 

Shri Narendra Singh Mahida 
(Anand): Mr. Chairman, I rise in 
suport of Dr. Singhvi's resolution and 
also Shri Vishwanath Pandey's am-
<ondment for having in the Committee 
ten Lok Sabha Members and five 
Rajya Sabha Members to make a re-
port to the House in three months. 
Parliament is a sovereign body and 
Members representing the different 
sections and making ttis Committee 
can go a long way in solving many 
problems. We receive so many com-
plaints and representations from 
various sections of our people but we 
feel helpless sometimes because we 
are not able to assist them by merely 
listening to them or running after 
the different Ministries to redress 
those grievences. By having such a 
Committee we will be doing a useful 
service to the nation and Parliament 
and to our people. The Swatantra 
Party was the first in supporting such 
a scheme or Committee and I am 
proud of that Dr. Singhvi has taken 
it up and is forcefully putting it up in 
this Resolution. Except for one or 
two Members, there is universal ac-
ceptance. There is no response to 
public grievances from the bureau-
eracy, Unless there is a storm or 
agitation or unless a man goes On 
hunger strike nothing moves in this 
country. This idea should be remov-

ed. I welcome Mr. Mathur's sugges-
tion in the Rajasthan committee; he 
gave a very useful idea and he has 
given the qualifications age, etc. The 
Home Minister should take note of it 
and see that theSe 'roeas are taken up 
and implemented. In my State. I had 

,"0 many difficulties about foodstuffs 
and rationin;;. People had to wait for 
weeks to get oil, wheat and rice. The 
Governor was feeling helpless; the 
Chief Minister of Gujrat was feeling 
helpless. If these people a'pproached 
the Prime Minister or the President 
<>r the Members of Parliamnt, we 
all would feel helpless because indi-

vidually we could not do anythina. 
We have to synchronise all our efforts 
and do something for the good of the 
people. It we have an Ombudsman 
or rather a parliamentary panchayat 
~all it by any name you like which 
befits our democracy-many things 
could be salved. Corruption also, at 
the highest level, at whatever level 
it may be, even the Ministerial level, 
it will be dealt with. It will enhance 
the reputation of the Ministers if they 
appeared before such a committee and 
cleared themselves. That will give 
them a good and great reputation, and 
a good reputation to the Members of 
Parliament and to the country as a 
whole. 

I am surprised that in such a large 
country as ours, one of the biggest 
democracies in the world, has not 
followed this system. Even small 
countries-small in respect Of area and 
population-like the Scandinavian 
countries and also '-New Zealand, 
have this system. Even in the 
USSR. they have what is called the 
Procurators-General, and they have 
thus introduced this system, Why 
should we not think of it, because 
India has the panchayat raj for such 
a long time and it has been there 
through the panchayat system in our 
democracy, We should now also have 
a parliamentary panchayat as suggest_ 
ed. 

My point is that even the Chief 
Justice and the Attorney-General and 
many leading jurists have supported 
this idea" I do not know why one 
Member here has opposed this resolu-
tion. If the Government is honest 
and if they mean business and if they 
want to drive out corruption, why 
should they oppose this resolution? 
When it is supported by Members of 
Parliament, it should be accepted, 

I feel that sOme times smaller peo-
ple are being harassed a lot. I know 
of a case in an erstwhile State in 
Gujrat where, after merger, the con-
cerned government servants did not 
get their pension for seven years, I 
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know that mention was made the 
other day about a Harijan not hav-
ing received his pension :for 17 years. 
These things are going on, and one 
feels helpless in the mater of giving 
justice to tne smaller people. I there-
fore think that such a body or cOm-
mittee as the Ombudsman will be 
very helpful. I am quite sure that the 
hon. Minister will accept this resolu-
tion and see that this sovereign house 
is repfesented in a commitE'e as sug-
gested. 

~T ~ <11~ "Ii (~w,): 
~ '!1t 'fi<'f ,{T ~ ~ f~'IT lTlIT, 'J,ITjf 

<iT 'lil!'-~.'lil!' ~ QT "I1f~ I 

Shri Ansar Harvani (Bisauli): Mr. 
Chairman. Sir, I 'am not one of those 
who think that every politician in 
this country is corrupt. I am not one 
of those who will make sweeping re-
marks about ministers at the Centre 
or in the States about their corrup-
tion cases. But I am really one of 
those who believe that our ministers 
like Caesar's wife should be above 
suspiciOn. 

In the recent past there have been 
many affairs. We still remember the 
Mundhra affair; we still remeber the 
Dalmia affair; we still remember the 
Punjab affair; the Orissa affairs is 
tO(l recent. These affairs have shaken 
the confidence of the people .in par-
liamentary democracy, in our politici-
a/JS, in our ministers, Central as well 
as of the States. Therefore, it is the 
duty of ·the Congress Government to 
evolve a certain formula and set up 
an organisation and an apparatus to 
clear the position of these people who 
day in and day out 'are being accused 
of corruption. 

We remember it very well that for 
many years in PUnjab, allegations 
were made against the late Chief 
Minister there. We kept on sitting 
idle; we kept on sitting silent; we 
kept on doing nothing. We kept on 
brushing aside the charges that were 
brought not by the members of the 

opposition but by the members ot the 
Congress party themselves. But ulti-
mately, circumstances forced us to 
make an enquiry into them, and the 
result of that enquiry is very well 
known. It is not necessary for me to 
repeat the result of that enquiry. 

In the recent past, we resisted, and 
resisted to the last, any sort of en-
quiry into the affairs of the Orissa 
Government. We thought that a 
genius was ruling over the State of 
Orissa and that there was no neces-
sity for making any enquiry about 
the affairs. I am not personally ,"pry 
much sat!:;tj<;.~u with the way in '~'hich 
that enquiry was made. Can you or 
can you not think of it? An ordi-
nary inspector of the CBI Or even an 
IG of Police finds it awkward to make 
an enquiry about a Chief Minister or 
a Minister. However, the CBI en-
quiry was made, and I am not pre-
pared to go into the controversy 
whether the CBI report which has 
been placed on the Table of the House 
is genuine or fake, but even then, the 
result is very well known, and as a 
result of this report or that report-
it has not been disclosed to us-the 
Chief Minister of Orissa had 
to go and the Chairman of the Plan-
ning Board there had to go. That 
shows the state of affairs. 

Therefore, it is in the interests of 
the ruling party, it is in the interests 
of the Congress ministers, both 
at the Centre and in the States, 
that they shOUld present themselves 
for sOme sort of enquiry and that 
enquiry should be in a dignified way, 
in a dignified manner, by a dignified 
organisation, by a dignified appara-
tus, and not by the CBI or anyone of 
the police organisations. I will go 
further and say that I support to a 
vecy great extent the demand of a 
section of the Opposition that a judi-
cial enquiry ·should be made into the 
Orissa affair. We should not shirk 
it, and We should not be ashamed of 
it. If a man is corrupt, if my brother 
is corrupt, or 'my father is corrupt or 
if my colleague is corrupt, we should 
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lI.and them over to a public enquiry, 
~use I am not for corruption. 
It.ope and tru3t that the talks 
ef corruptiOn that are going on 
at all levels should be stopped. 
Today, India's greatest problem is cor-
ruption. Demoaracy cannot survivle, 
Vle parliamentary democracy cannot 
mrvive, if our ministers are sus-
pected. 

A few years ago, at the Bangalore 
session of the Indian National Con-
gress, I moved a similar reso)ution, 
but ulitimately, I withdrew 't, be-
cause an assurance was given that the 
incmne-l'cturns 01' incon~.ie-tax returns 
of the ministers and the legislators 
will be called for by the party. But 
when the decision came to be imple-
mented what happened? The adult 
sons h~ve been exempted from filing 
their income-tax returm, and we only 
know so well their position, and we 
know so well how some of the adult 
sons of some higher-ups have been 
acting. 

With these few words, without tak-
ing more time of the House, I support 
the resolution. 

"l't ~ur.rl! r"-i( ('rffif'M'9RT ) : 

mI'l"tfu ~, m'l ~ orfr W1T ~ fi!; 
~ ..n ~ ~0'1 'l<: <r[(11 <f,T >nm 
~ 'T'!T ;;r.rfi!; 'I'ffl <rg<r ~., 'IT I 

STo ~ if ~ 'fio'wr ~ ~ 
~ ~ t fi!; 'nf ~ 'IiT'RT orfr 
~ ~ I ~ <tT <ffim;r ~ <tT ~ 
~ ~~ ~ fi!; wmr it wm: it ~ 
~ ;;ITq ~T<qr't «it ~ I ~ ~ 

t~~'nfif~~'3'Wl'~'If'f~ 
~~it~~lf'm~"lI'l«"f 
~'l!AT~I~~~~ 
mlA ~, ~ '3'i ~g;ff >it m 
~ ~ ~ ~ f;rn ~ fi!; 
~ if ~ 'l>'t ~if ;;rf.f if 
,tim ~ a'h: mil '!it ~ ~ 'tiT 
~';,- ~ I·~ 'Ig<f ~ I '3'i >it 
~rnit~miT~mr'!it~ 
~~il 
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~~ST. ~it~'lil 

~ 'fi'W ~ I_!.....~_ 

16.57 hrs. 

[MR. DEPUTY-SPEAKER in the Chai1'] 

Sltri P. K. Deo (Kalahandi): Mr. De-
puty-Speaker, Sir, I take this oppor-
tunity to congratulate my han. friend 
Dr. Singhvi far having brought this 
most timely resolution. I fully sup-
port the resolution. When this can-
cerous growth of corruption has been 
corroding the moral fibre of the nation 
and when we hear of corruption even 
in CiC case of ministers and those who 
are placed hi'gh in the administration, 
we lose all faith in the government. 
People have been groping in the dark; 
they clid not know from which quar-
ter they could get redress. So, ulti-
mately, They approached the Prime 
Minister who is the fountain head of 
t~e executive. In this regard, I most 
respe: Lfully submit that the executive, 
instead of hanifihg over the investiga-
tion 'Of the corruption charges to a 
judicial body or to some other inde-
pendent body, by arrogating the power 
of a judge they tried to decide those 
cases. The authority in power, with 
its brute majority, has been throwing 
its mantle to give protection to these 
corrupt people. the corrupt ministers. 
That is our experienCe in the case of· 
Orissa affair. That is our experience 
in the case of Bihar and also Mysore. 
Only yesterday, a memorial has been· 
submitted by the M.L.As. and M.Ps. of 
Rajasthan against the Rajasthan Gov-
ernment. We all know what wioll be 
the fate of this memorial or mem'Oran-
dum. But, at the same time, I feel· 
that it is high time that some proce-
dures were laid down as to how these 
serious charges or allegations are go-
ing to be decided. 

17 Ms. 

In this regard, I beg to submit that 
at the moment there is no reltt!lar pro-
cedure where these charges could be 
processed and variOUs methods are be_ 
jng adopted. We know the case of the 
S. R Das Commission. The report at 
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[8hri P. K. DeoJ 
S. R. Das Commission never saw the 
light o:t day, but we know what are 
the recommendations. It is now high 
time that we must have ~ an institution 
like the Ombudsman in this COuntry, 
who will be diirectly responsible to the 
Parliament, who will be an officer of 
this HoUSe and who will drew his 
authority from the elected representa-
tives of the people. He will be ap-
pointed by the President, so that he 
will be properly insulated agamst any 
political pressure. We can expect 
justice only from such a body like the 
Ombudsman if tli.ere is the institution 
of Ombudsman on the model of Scan-
dinavia and New Zealand. 

In this connection, Sir, I would be. 
failing in my duty if I do not pomt 
out that dealing wi1h a case here and 
there is not going to solve the pro-
blem. Killing a mosquito here and 
there is not going to solve the mos-
quito problem. It has to be tackled at 
the breeding place. The breeding 
place of corruption is permits, licences 
and quotas. This system of pennits, 
licences and quotas has to go. That is 
why t'he Swatantra Party has been 
harping from the very beginning that 
administration of licences, permits and 
and quotas should be done by an in-
dependent authority. Then only we 
will be able to combat this menace of 
corruption to a great extent. 

Shri Khadilkar (Khed): Mr. De-
puty-Speaker, Sir, the House knows 
that there was a Committee set up 
known as the Prevention of Corrup-
tion Committee on which my hon. 
friend Shri Nath Pai and myself hap-
pened to be members. This problem, 
the subject matter of the resolution, 
the question of appointment o:t an ins-
titution of Ombudsman, was tho-
roughly go"e into by that Committee 
in all its aspects, and while taking 
the question of corruption into con-
sideration the Committee devoted 
considerable thought and devised cer-
tain means to eradicate corruption 
because corruption at several levels 
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must be looked at from ditferent 
points of view. 

For instance, speaking in Delhi a 
few months back, Shri S. G. Barve, 
who has recently assumed charge .. 
Member of the Planning Commission, 
has made the fonowing observatioR 
which is woith quoting: 

"It is the corruption at the poli-
tical level to which a good part of 
the administrative corruption !e 
directly or indirectly accountable.' 
Apart from the wider circle of 
corruption and nepotism sO gene-
rated, the want of moral standards 
in public life is degrading to pub-
lic morality itself. The cynicism 
and coarsening of outlook in the 
younger generation induced by 
this depravity in high places is 
amongst the heaviest tolls that the 
country is having to pay for this 
degradation of public life." 

So the Committee had suggested a 
panel sO far as ministerial corruption 
is concerned. So far as the institution 
of Ombudsman is concerned, the Com-
mittee felt that we should not import 
this institution as it is in Scandinavuln 
countries or some other coun tries be-
cause political and social climate in 
this country must be taken into consi-
deration whHe devising ways ana 
means to remove the major grievance. 
that are there. 

So the main question is this. TIl .. ~ 
subject matter of~the resolution is Om-
budsman. The prinCiple is all right; 
it should be discussed. But the ques-
tion is, can we just import that insti-
tution and 1mplant it here. I do not 
think it is possible, it is feasible and 
it will help to eradicate the general 
feeling that there are grieV'ances at all 
levels and they must be removed. 

The main .thing is, how to redress 
the grievances of citizens, what is the, 
mactllnery for it and how can we 
check the uncontrolled power of ad-
ministration, because today though it 
a democracy, in practice with the dif-
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fusion of powers at various levels the 
checks and .balances are not in exis-
tence and therefore certain uncontroll_ 
ed power is eXercised by the adminis-
trative personnel at different levels. 

Therefore, the Committee had sug-
gested a Directorate of Pnblic Grie-
vances. Unfortunately, whiae accept-
ing the major recommendation at a 
Vigilance Commission, this part has 
not been accepted l5y the Government. 
Though they are considering how to 
bring about or how to bring into exis-
tence some machinery to remove pub-
lic grievances, I am sorry to say that 
they have made a Wrong l:-egiaming be-
cause they are going to entrust this 
work to some officer in the Ministry. 
I am very sorry to say trus, because 
if an officer belonging to a ministry IS 
supposed .to look at the grievances 
there is no possibility of justice being 
done. Even if justice is done, people 
will never feel that justice is being 
done, therefore, taking into comi-
deration the opinion expressed by the 
Chief Justice, as SO many people have 
said. or the Attorney-"General and 
other big people in public lite, I 
woula plead with the Home Minister 
that some machinery independent of 
the administrative machinery, inde-
pendent of the bureaucracy must be 
made available to the common citizen 
to remove all his grievances. This is 
very essential. We should, as Shri 
Barve has observed, clean our politi-
-cal life. Unless we clean our politi-
cal life, the general atmosphere will 
never be clean in this country. That 
recommendation also, regarding the 
'setting up of a panel must be taken 
into consideration and in some forn' 
it should be accepted. 

Mr. Deputy-Speaker: How long 
will the Minister take? 

Shri Bathi: Half an hour. 

An hon. Member: The time may 
be extended. 

Mr. Deputy-Speaker: It has already 
been extended. I will call him at 
!i.l5. 
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[lIlT si'i'tiR omf rnr] 
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Shrimati ',aksbmlkantba_ 
(Khammam): Mr. Deputy-Sptaker. 
Shri Jawaharlal Nehru once said that 
it took him 8 to 9 months to form lI> 
small co-operative society. That i& 
becau3e of the way in which our ad-
ministration is functioning. Here 
in Parliament we haVe got the Public 
Accounts Committee which goes into 
misuse of government money. We 
have also got the Estimates Commit-
tee. 
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Mr. Deputy·Speaker: This Resolu· 
tion relates to Ombudsman, 

Shrimati Lakshmikauthamma: 
Exactly. I am coming to that. I do 
not know what exactly Dr. Singhvi 
wants to achieve by the establish· 
ment of this institution. I feel the 
need of the time is to appoint a Com· 
mittee of Members ot- Parliament 
from all sides, on the lines of PAC 
and Estimates Committee, to go into 
the grievances of the public. 

For instance, take the Public Ac· 
"ounts Committee and tl.e way ito 
whiCh it is functioning. Though we 
have achieved freedom and we - are 
an independent country, we are still 
working under the same old rules. 
The rigidity of the old rules still con· 
tinues. Only the other day, We were 
presented with a big volume of the 
Report of the Public Account3 Com-
mittee on the working of Bharat 
Sevak Samj. That is not the only 
instance. There are, for instance, the 

. Central Social Welfare Board, the 
Khadi Board and other boards. I 
had a discussion with the Chairman 
of this Committee and I came to know 
that it is working under certain limi· 
tations, because the rules are such. I 
feel that there should not be such 
difficulties when We are dealing with 
the general public. The Committee 
'Which I sugest should deal with the 
grievances of not only the public but 
also certain institutions which have 
Their own difficulties or grievances 
with the administration. 

It has proved a success in countries 
Hke Finland, Norway and Sweden 
because the conditions prevailing 
there are different from our own. I 
feel that the difficulties faced by the 
PAC and other committees are due 
to the fact that the administration fa 
not oriented Or adapted to the present 
day conditions. Most of the corrup· 
tion in administration is due to the 
long delay in the movement of flIes. 
All these aspects will have to be 
studied by the Committee which I 
have suggested. 

Mr. Deputy.Speaker: She Ihould 
conclude now. 

Shrimati Lakshmikantbamma: To-
day in the public life N andaji has got 
the greatest regard, whether he has 
been able to root out corruption or 
not, because he is sincerely working 
towards that end. Nobody could 
root it out completely. Even 
Krishna could not root. out evil from 
the face of earth. If every one does 
his duty, whether he is 'a member of 
the public, politician, businessman or 
an administrator, corruption can very 
easily be rooted out from this coun-
try. 

Ahri Hathi: Mr. Deputy-Speaker, 
most of the hon. Members have 
covered a field which is much beyond 
what the Resolution seeks to do. But 
as is my habit, I will not go into 
various other points which have been 
covered by several Members .. I will 
confine myself to the Re30lution, 
to the spirit of the Resolution, 
to the attitude and approach of 
the Government to the Resolution 
and to the subject matter of the Re· 
solution and nothing further than 
that. I will not deal with either the 
OBI or the Orissa matter or any other 
matter not relevant to the resolution 
that has 'been referred to by hon. 
Members here. 

Shri Nath Pai (Rajapur): That ia 
embarrassing to the Government. 

Shrl Hathi: It is not embarrassin, 
to the Government but, as I said, as 
is my habit, I stick to the points under 
discussion. 

Shrl Nath Pai: Which you think 1. 
convenient. 

Shri Hathi: But there is a force 
of habit--Dne force of habit is to have 
running commentary on whatever one 
speaks, the other force of habit is to 
stick to the theme which is before the 
House. 

So far as the subj eet is concerned. 
Members have perhaps combined the 
two different aspects=-.<>ne is the 
quesfion of corruption and the other 
is the question of redress of public 
grievances. So far as the appoint· 
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[Shri Hatbi] 
ment of a committee is concerned, 
We had already a committee appoint-
ed, known as the Santhanam Com-
mittee, and that conuntttee was 
charged with the task of not only 
rooking into the- eradication of cor-
ruption but also to recommend what 
other measures it deems fit and In 
the wisdom of the committee and 
the members of the committee they 
recommended that there should be a 
central vigilance commissicmer and 
this central vigilance commissi<mer 
should have three organisatiOli.s 
under him-one would be a director 
for the redress of public grievances, 
one should be a police organisation 
for the purpose of investigation and 
'he t."ird to deal with vigilance 
matters. 

If the:e is a question of appointing 
a committee of Members of Parlia-
ment, that committee had already 
been appointed and the report of the 
Committee is already before the Gov-
ernment. Now the question is of im-
plementation of that report: What is 
tile attitude of the Government in this 
behalf? Shri Khadilkar was perfect-
ly right when he said that if you ap-
point an officer in the Ministry itself, 
the hierarchy of officers is generally 
prone to support what its department 
has done and therefore tnough that 
l'emedy exists, that may not be a fool-
proof remedy. 

There is also another aspect to con-
sider and that is this. What is this 
redress of public grievance? That is 
,n a way to see that the administra-
tion is responsive, that it looks to tile 
complaints or grievances of the people, 
that it is geared up to such a strength 
that delays do not occur and that the 
administra ti ve machinery itself i. 
capable of dealing with matters that 
are entrusted to it in a way that the 
public may nave the least cause of 
~rievance. So, it is not that this offi-
cer who is sought to be appointed or 
who would be appointed will be in 
eharge of grievances only; he will also 
_ that whatever comes to him is 
properly disposed of and there may 
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be a superior officer also who could 
look into all these tillngs. 

Now, theSe are the questions which 
are being considered. But as to what 
form that should take, whether it 
should be an Ombudsman in the spirit 
or in the form wnich exists in differ-
ent countries or it should be some-
thing different, is a matter to -be con-
sidered. Some of the Members have 
thought that in order to eradicate cor-
ruption among people at the political 
level, such a machinery would be a 
cure for all evils. Even if we take 
the Ombudsman as it exists in Swe-
den, what is its function? 

Its function is not to look to the cor-
ruption at the political level. I have 
an article by a very learned author 
here and there he has very ably said: 

"Supervision by the JO covers, 
with certain exceptions, ance;;-tral 
and local government officials. 
However, members of the Govern-
ment are exempted from his con-
t:ol. The reason for this is that 
members of the Government for-
mally have no power of decision of 
their own. All matters belonging 
to the Government are resolved in 
Cabinet Council where according 
to the Constitution the King alone 
decides. From a formal point of 
view, the members of the Govern-
ment are counsellors only. How 
the ministers fulfil their duties as 
advisers is controlled exclusively 
by Parliament which may order 
the prosecution of a minister be-
fore a special -.court . ... " 

The other article which is even by or.e 
of the members of the Ombudsman 
has also said that the Ministers are 
not subject to the supervision of the 
Ombudsman. 

If we refer to the brochure which 
has been prepared by the Lok Sabha 
Secretariat we find this: 

"The Swedish Ministers are not, 
either collectively or individually 
directly responsible for the indivi-
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dual acts of civil servants outside 
their relatively small Ministries 
and do not come under the pur-
view of the Ombudsman." 

Then, further, it is stated: 

"The Danish Ombudsman's juris-
diction comprises Ministers, as 
also others in the service of the 
government. Ministers in Nor-
way and New Zealand do not come 
under the jurisdiction of the Om-
budsman." 

Then it it said: 

"When judging whether there is 
need for J.O.'s control on the Min-
isters, it should often be kept in 
mind that Ministers have no res-
ponsibility, etc .... 

He has also said that this should not 
De a political ambit in the sense that 
there should not be any political pres-
sure. If the Ministers are also brought 
within the purview of the Ombuds-
man, then there is likelihood of poli-
lical pressures being brought in and it 
is one of the reasons why they have 
been kept apart. 

Mr. Dwivedy put one question. He 
iaid that he did not want me to say 
that I accept the Resolution and that 
he would be satisfied if I say that we 
accept the idea of Ombudsman. 

-Bhri Surendranath Dwivedy: You 
are going to do it. 

Shri Hathi: Even if the idea of Om-
budsman is accepted, the question will 
be of the powers, duties and functions. 
That may not perhaps respond to or 
.atisfy what the Members want, that 
is, it may be the Ombudsman Of the 
Swedish pattern where the Ombuds-
man may not have the jurisdiction over 
the Ministers. Then the very object 
with which you suggest that the Om-
budsman should be there will not be 
se.tisfied. 

Shri Surendrauath DwiVedy: But 
you accept those objectives. 
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Shri Hathi: We have not accepted 

that. What We have accepted is this 
that there ~ould be some machinery 
.for the redress of public grievances. 
We h'ave accepted that. I said so last 
time and I say so even nOW. What 
my hon. friend said was that if I said 
that we accepted the idea of Ombuds-
man then he would be satisfied. Now, 
supposing for a moment I say that I 
accept the idea, but in regard 
to the constitution, we take the 
Swedish pattern, then what will he 
say? 

Shri Surendranath Dwivedy: It 
should be taken not merely in name 
but also in content. 

Shri D. C. Sharma: We caB expand 
its functions here. 

Shri Hathi: As I have just pointed 
out his idea has not been accepted 
in three of these countries. Therefore, 
the mere fact that the Ombudsman is 
there mav not solve the problem which 
members" want to solve Or provide an 
answer to the question that We have 
before us. This is the first point that 
I would like to make. 

The second point that I am making 
in this that the Onbudsman by itself 
is a good name, but if we look to the 
functioning of the Ombudsman, we find 
that it has a very vast and wide func-
tion. It has the power of inspection. 
If one reads through the reports of 
its working, one will find that in those 
countries many of the ·complaints 
which have been investigated have 
not been complaints lodged by indi-
viduals but they are compJaints which 
have a'risen because of the power of 
inspection. The Ombudsman has got 
the power of inspection, and during 
these inspections, it has found such 
cases. The Ombudsman is given the 
power to inspect the courts also, and 
t.he judiciary is under the Ombuds-
man. I shall read out and point out 
what powers 0 finspection it has: 

"At the inspection of the courts 
it is checked that there is n~ 
balance of work and that the cases 
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[Shri Hathi] 
are decided as soon as possible. 
At every court, the files of 25 civil 
cases and 25 criminal C'ases are 
selected at random and examined 
in detail with regard to the prepa-
ration and decision. At an inspec-
tion at the public prosecutors' it 
is checked inter alia that the time 
between crime and prosecution is 
made as short as possible, that 
preliminary investigations are con-
ducted in a correct way and that 
detention is ordered only in ac-
cordance with the law.". 

This is the duty 01 the Ombudsman. It 
has the power to inspect courts. Then, 
it is said: 

"Ever since the creation 01 the 
office, the J.O. in connection with 
his tours of inspection visited the 
prisons and by Conversation with 
the prisoners secured information 
with regard to their treatment. It 
is interesting to compare the 
minutes of J.O.s prison inspection 
150 years ago with thOse 01 today. 
Previously, terrible conditions .. ". 

So, We find that the Ombudsman 
gathers information from the inspec-
tion of various offices, various agen-
cies and various departments, and 
finds out what is wrong, what the 
causes of delay in the 'redress 01 the 
grievances of people are, and having 
done that, the Ombudsman recom-
mends to Government: the Ombuds-
man nas no power to punish directly 
the man; oi couf3e, it has the power 
to prosecute, and it can institute pro-
secution. But it has he power to punish 
directly the man, and it has to recom-
mend to Government. 

Now, let us see the number of cases 
dealt with, by this organisation. Let 
me take the C'ase of Sweden, for ex-
ample. The population there is about 
'1: 5 millions. T"ne complaints that the 
Ombudsman disposed of in 1959 was 
'780 and the complaints disposed of in 
1960 was 983. In 1959, therefore, we 
find that thre were 780 complaints 
disposed of. Out of these, 39 were 
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those arising out of the newspapel'll, 
84 arising as a result of inspection, 6111 
investigated by officers concerned but 
no action taken by the J.O., in 8 pro-
posals were made to Government and 
in 5 prosecutions were instituted. 780 
cases in a year is all right in a country 
like Sweden with a population of 7: II 
millions. But in a country like India, 
even one Ministry would have more 
complaints than 780. In each Minis-
try, tnerefore, we have started ..... . 

Shri Surendranath Dwivedy: There 
may be the organisation in the Statet! 
also. 

8hri Hathi: That is apart froom this. 
I am talking now only of the Central 
Government. 

Dr. L. M. Singhvi: The same reaSOR 
can be advanced for saying that tne 
grievances are too-many that they call 
never be redressed, and, therefore, we 
must suffer misgovernment and mal-
administration. 

Sbri Hathi: No, no. We have to find 
out what should be done. We have 
taken steps to see that as far as pos-
3ible, this is done. In each of the 
Important 'ministries which have to 
deal with the public, we have opened 
a eel! fur d<:almg with complair.ts. 
So they are being de-alt with. I have 
got figures. 

8hri St1r~ndraDath Dwivedy: That 
is no answer. 

8hri Hathi: That is no answer. 
know .. 

Dr. L. M. Singhvl: Neither will. 
justice be dOlle, nor will it appear tv 
be done. 

8hri Hathi: What I mean to SIiy 
is that We want the essence of the 
~hing. We do not want the form. We 
want that the grievances of the peop:e 
shOUld be redressed. 

8hrl 8urendranath Dwived,.: Whicill. 
Is the machinery to do it? 



10893 Institution V AlSAKHA 3, 1887 (SAKA) for Redress of 10894 
Public Grievances (Res.) 

8hri ilathi: That is the point. We 
want there should be a suitable 
machinery to r-:odress the grievances 
of the peopk But let the two idea" 
nol be combined-the question of coc-
ruption and th~ question_ of grie-
vances. For corruption c'ase3, we 
have already a Central Vigilance 
Commission, for dealing with courrup-
Han alnong government officials. So 
far as the redress of grievances is Co()_ 

cerned, that also, is with Governmcnt. 
If a moan has a grievance with .ny 
business firm, for example, for tha t 
this machinery would not be of ;,ny 
URe. That is not even the idea. The 
idea is to redress grievances arishlg 
from the operation of governn:ent 
agendes or government machinery. 
For that, what should be the proce-
dure and Wt'3t should be the machi-
ncry. 

One :r.achincry has already been 
suggested by the Santhanam CommIt·· 
tee, that there should be a Central 
Vigilance CCTJ1missioner and under 
him there .hould be a Director of 
Pubiic G,.,evances who would look 
into the gri<'"Yances. Tlrat idea is 
already there. Whether that itself 
would be sutlkient or not is a ques-
tion to be deeided. 

Therefore, what do we do? If ther" 
is an arbitrary decision by an offiCer, 
there must be some forum where it 
could be challenged. If there is 
delay, there should be some machi-
nery by which it could be eliminated 
These delays occur b"""use of certain 
procedures, certain bottleneck, a cer-
tain way of handling jJh.i;ngs and 

inefficiency. What is the root ca:.Ise 
of all these grievances? It may b., 
because of a corrupt official who may 
not do justice, though justice should 
be done to the aggrieved. Tha~ is 
one thing, Wherever jmtice has not 
been done, there steps in the Central 
VIgilance Commissioner. A complamt 
can be made to him. He looks into 
it. Wherever there is neglect of duty 
or dereliction of duty, there also he 
comes in. Wherever there is delay 
because of not any mala fide raasons, 

but because of certain procedures or 
a certain way of handling things, then 
comes the question of tightening up 
the administrative machinery. If we 
take steps to tighten the administra-
tive machinery, mUch of the delay 
could be eliminated. 

These other two grievances I refer-
red to are--either dereliction of duty, 
neglect of duty or corruption, wher-
ever there is a bias, wherever there is 
any prejudicial treatment to a person 
because of a certain bad motive or 
certain mala fide consideration. If that 
is proved that would be enquired into 
by the Cenira: Vigilance Commi .... 
sioner. ThereIOJ:e, they have got th" 
forum. Then comes the other queo-
tion, the other difficulties which arise 
not because of any mala fide but 
because of cErtain other delays. We 
have :0 pinpoint why these delays 
occur. T:lere you may say that the 
ombudsman has powers to look into 
vaIious caseS. We have appointed, as 
the House knuws, four committees. 
These com!Tlittee, do not go into those 
things but into the procedural bottle·· 
necks, the cause of the delays, why 
they occur and sa On and they sugges: 
to the Government the remedy for 
these. One 0\ the teams in whi',h 
there is Shri Mathur, has suggested 
certain reforms and the Commerce 
Mmistry has already accepted that. 
Supposing a man goes for a licence 
and he lms to gc there a number of 
t;mes because of certain procedures. 
that is a ~ri~vance and that could 
be eliminated if the procedure is set 
right. If the person does it n·)t 
becauee of any bottleneck in the pro-
cedare but with a view to take bribe, 
then it CO,Tles under the caSe of oor-
rupticn. For that we have already 
a machinery. But that is a compli-
cated matter whiCh is to be looked 
into in detail. 

Shri ll>lanoharan (Madras South): 
Even after the VigilanCe Commission-
er pronounced on officer Or officials 
to be corrupt, I want to know whether 
Government was prompt enough to 
take action or failed to take action or 
delayed takmg action. 
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Shri ""Ihi: I will give you the 
figures, Ihe number of cases that h")d 
been starled against officials. Th2 
percentage ui successful prosecutions 
is 37; Ihat is Ie say, 87 per cent cml-
viction;. Some action might ha\'~ 

been taken departmentally. I want to 
distingUIsh between two different 
a~pecls; let Us not combine the two. 
Tod'ay, unfortunately they arc com-
bining two things. One 1S the redres-
sal of public grievance and the .)thcr 
is corruption. All these combmel1 
together naturally affect the commun 
man; I fully agree. Where a man is 
ag~rieved bEcause of courruptioD, we 
have already a m".l:::hinery. Wherevc;' 
a man is aggrjeved not because 0": 
corruption ))<1t because of neglect of 
duty or derE';!clion of duty which tlo~s 
not amount to dishonesty, We have 10 
look to the cases how these delays 
occur and if we take out the root of 
the delay, then this very coause of the 
grievance will not remain. It is " 
matter which requires further studic3. 
I was going to say that' Government's 
altitude in this respect was to mov" 
forward in a way that it should be 
possible for us to meet the demands 
of the people so that their grieli'dnoe; 
are redressed. 

!>hri D. C. Shorma: When will i, 
nlove"? 

Shri Jlathi: It is already moving 
(An. Hon. Me1l10er: They are 

considering II) move). It is not consi-
dering ~o move. Mr. Dec made a 
point about the licences. There also 
bo~h these Ihmg" are there. It may 
be COrr",lption; i: may be a pucH::: 
grievance not minus corruption. J. t i3 
not that the Government has not 
moved or "-..vhel"'~ it will move". It 
has already moved. The House is ware 
that we h'ave already a special consul-
tatiVe group of the Me.mbers of Parlia-
ment consisting of both the Houses, the 
Lok Sabha and the Rajya Sabha and 
as recently as the 14th April, if I am 
not mistaken there ,,-as a meeting of 
this committee. T»" Members of this 
group are, Shri M. p. Bhargava, Shri 
Sudhir Ghose. ShTi A. D. Mani, Shri M. 
Guvinda Redt!y, Dr. Siddhu, ;;hn 
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B. K. P. Smha and Shri Gopi Kri3h:la 
VljayavargiY'a from Rajya Sabha ::.nd 
from Lok Sabha Shri Chaturvedi. 
Shri Hanumanthaiya, Shri Ansar 
Harvani, Shri Hari Vishnu Kamath, 
Shri Y. P. M'andal, Dr. Sarojiai 
Mahishi, Shri Masani, Shri Harish 
Chandra Mall:ur, Shri Vasudeven 
Nair, Shri Sbam Lal Saraf, Shri D. C. 
Sharma-he was not there on thoat 
dCly unfortunately-and so on. At. 
that Inecting, thi~ very question wa~ 
di,cllssed. Th" question of such a 
machinery as . Ombudsman was or 
what shoi.lld it r .. ( was considered by 
this group on administrative reform. 
This special group on administrative' 
reform which consisted of Members 
of berth the Houses considered the 
question. At that meeting, the Hom" 
Minister, intervening, said: 

"Tne Government did not want 
the Vighance Commissioner's or-
ganisation (0 get mixed up with 
a machinery fur redres5 of grie"J-
anCes. Th" idea of giving super· 
visory powers to an outside agency 
in respect :·f redress of grievance.;; 
has still nut been accepted and 
requires to be very carefully 
examined m the context of th~ 

demand macl<: for Ombudsman. 
Tlii" question could be one of th~ 
;natters \0 1;~ studied by th" 
Group if ,£0 dE:sired." 

qi ~IR ~ If·l§~T1l: (~'mT): 
'" 'lTI''1e1 ;";1[Rlf, j{D orr'H~T 'FT SfH 
~ I >f"TT ;";1[Rlf ~ ~ "i~. ilfh 
'QT'. ~ .q: 'fi'T<:lf .,~H I 

S-hri C. K. Bjl<,(tacharyya (R'aiganj;' 
Appoint an Ombudsman. 

An hon. Member: Let the Home 
1I.1:inister continue. 

Mr. Deputy-Speaker: When lh~ 

que3ti0:1 of que rum bas been rai8,=d. 
he cannot continue. Let the quor<l,n 
bell be rung-Now there is quorum, 
The hon. Minister' may continue. 

Shri Uathi: Ultimately concluding 
the discussion for the day, the Home 
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Minister said th"dt on three items, !nis 
(:Cft11mitlee or group of Members 0: 
Parliament cOIJ~i :;ting of both the 
Houses where all the parties were 
represented, should concentrate in the 
first instance. Therefore, a panel of 
l\tem bers of Par1iament from this 
group with certain other Mem;,en 
al;o can bl> there. 

Or. L. 1\1. Singhvi: The idea is tu 
see that it is postponed 'at least un,i] 
1967. 

Shri Halhi: The three subject., 
were: firstly, tl12 question of admini3-
trative delays, secondly, the questlOn 
of having a machinery ior the r('dress 
of grievances in the context of the 
demand for Ombudsman; thirdly, lhe 
~Llestinn of controls. These three are 
the sub!eots which will be taken up 
for study by thE ,pecial consultative 
group of Members of Parli'ament on 
3.dministrative reforms. 

Therefore, what I mean to suggest 
is this. I am not at all opposed to 
the idea of having a machinery for 
redress of grievances. There should 
be some machinery. Last time also 
I accepted the principle and I gave 
an assurance that we are considering 
the matter. We have moved a bit 
further in the sense that we have har! 
several cells in different ministries. 
In addition to that there. is nOw this 
study group of Members of Parlia-
ment. 

Shri Narendra Singh Mahida: That 
study group is not appointed by the 
House. 

Shri Bathi: It is not. That is 
exactly the point. Do we want work 
to be done or do we want a particular 
fashion only? 

Dr. L. M. Singhvi: We do not want 
it to be indefinitely postponed as has 
been done hitherto all the time. 

Shri Bathi: It will not be indefinite-
ly postponed. Therefore, Sir, for tW'> 
reasons I cannot accept the resolu-
tion. One is that a Committee of 
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Parliament had already been appumt-
ed. The Santhanam Oommittee haS 
made its recommendations. Now the 
question is one of implementation. This 
;peeial consultative group will advise, 
and I can say in all sincerity 1:,at 
whatever the study group advises it 
;haiJ be our endeavour to have some 
nachinery which would redress pub-
tic grievances. I would, therefore, 
request Dr. Singh vi to withdraw his 
resolution. 

Shri Shree Narayan Das: Will it 'be 
included in its terms of reference? 

Dr. L. M. Singhvi: Sir. I am eX-
tremely thankful to :ill the esteemed 
and honourable colleagues who have 
participated in the discussion, who 
have contributed a great deal to the 
crystallisation of ideas and to maKe 
lhe demand more intense and mOre 
pressing in the country and on the 
Government. The Government mu.t 
have been impressd, I hope, if It is 
impre3sed by anything democratiC, by 
the remarkable near unanimity and 
consensus of opinion from all sides of 
the House (Interruption). It appears 
to me that this was a meaningful 
consensus and by ignoring this cun-
sensus the Government is really un-
doing its OWn image deliberately by 
tIot respecting democratic opinion. 

Shri Bathi: We are not ignoring. 

Dr. L. M. Singhvi: I am particular-
ly grateful to Shri Dwivedy who 
clinched the issue by putting categori-
cally a forthright question to the 
Minister. He asked, what are t.he in-
tentions of this Government in re;pect 
[}f this vital issue, and whether it in-
tends to do anything at all except to 
postpone the issue, except to make 
sure that this proposal is not imple-
mented into a proper institution ro,o 
the benefit of this country. 

Shri Vidyalankar sounded a slight 
note of dissent. I should like, in par-
ticular, to say that the two reasons 
which he had adduced actually can-
celled each other. He said that the 
resolution does not lie because the r~ 
port of the Home Ministry on pale 5 



10899 Institution APRIL 23, 1965 for Redress of 10900 
Public Grievances (Res.) 

[Dr. L. M. Singhvi] 
already accepts the idea 'Of Ombuds-
man. Secondly, he said that 'One 
mare institutian like the Ombudsman 
wauld da na gaod. I am nat able ta 
recancile the twa arguments by any 
stretch 'Of logic 'Or imaginatian. I 
have great respect far my han. friend, 
Shri Vidyalankar, but .... 

Shri A. N. Vidyalankar: I said. one 
mare institution in additian ta what 
the Gavernment already has. 

Dr. L. M. Singhvi: Precisely that. 
I do not think we have here "veri 

an earnest attempt, a token 'Of the 
gavernment's seriausness 'Or sincerity 
in the matter. 

The han. Minister started aut his 
reply by saying that we already had 
a Cammittee namely, the Santhanam 
Cammittee. It has been used, I think, 
more as an excuse, a very lame ex-
cuse. I shauld like fa ask the han. 
Minister as to why the Government 
has nat been able ta accept the mast 
impartant recommendatian of the 
Santhanam Committee in respect 'Of 
appainting a natianal panel for eradi-
cating carruptian in hi,gh political 
places. This was the question raised 
here in the course 'Of the discussion 
by a member of the Santhanam Cam-
mittee Shrj Khadilkar. He asked 
this q~estian, and I knaw the Mini5-
ter has na reply ta give. Nearly 'One 
and a half years or mare have lapsed 
and the Gavernment, each time we 
put a question 'Or raise a discussian, 
say that the matter is receiving atten-
tion. They have learnt at the feet 
of their precursors, the bureaucrates, 
this language which deeply displeas-
es us all, and I think this bulk-passing 
is only going to do a tremendous 
amount of damage ta the cause 'Of 
progress and to the cause of creative 
effart in streamlIning our constitu-
tianal and administrative machinery. 

800 llakar Ali Mirza (Warrangal): 
He says, it does not include politicians 
and Ministers. 

Dr. L.M. Singhvi: I da indeed. 
am afraid, I am not impressed by any 

of the arguments 'Of the M"mister, 
even though I have very great per-
sonal regard far my hon. friend, Shri 
Hathi. 

He said that the Santhanam Com-
mittee had nat recommended Ombuds_ 
man. The Minister wauld be goad 
enaugh ta recall that the Santhanam 
Cammittee was appainted 'Only for the 
purpose 'Of warking aut pracedures 
far the eradication 'Of corruptian. As 
I have pointed aut, Ombudsman is not 
'Only an institutian far eradication 'Of 
carruptian, it is samethi·ng mare, In 
additian ta it; it is an institution far 
making available ta the comman citi-
zen 'Of this country, an adequate 
machinery far ventilating, for having 
his grievances investigated and far 
having his grievances redressed. 

In the first place, the Minister dncs 
nat implement the recammendations 
'Of the Santhanam Cammittee in res-
pect 'Of appointing a natianal panel. 
In the secand place, he says, at any 
rate, we had a Committee 'Of Members 
of Parliament. And yet the Minister 
wauld claim that We are considering 
the matter whiCh is extremely com-
plex, which defies alI human effart, 
sa far as the Government 'Of India is 
concerned and, therefare, the Govern_ 
ment of India is still considering what 
the functions of this bady shauld be, 
and haw this bady shauld be brought 
inta existence, It is a very 'lad com-
mentary on the understanding and the 
earnestness of this Gavernment. 

I would like to draw yaur attention 
ta anather argument which was ~d

duced by the han. Minister. He says 
that there is no need to appaint Rny 
other Cammittee of Members of Par-
liament. And yet he has I think 
adducedi the best argument for ap-
pointing another committee. Because, 
for the last twa and a half years 
whenever I have been raising this 
subject, time and again, an the fl'Jar 
of the House, alI that I cauld elicit 
fram them was there are different 
kinds 'Of Ombudsman in differpnt 
countries, they have different func-
tions, they have different jurisdic-
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tions,-as if I am not aware of the 
variations-and, therefore, the GO\'-
ernment of India is considering as to 
what would be the best to adopt for 
our own country. Now. thi:; :s pye-
cisely the purpose for which I thought 
that perhaps if the Government of 
India were not able to see the light, 
we would be able to show them the 
light, if the Government do not have 
the capacity of entangling confusion, 
the capacity of willingness or r<'adi· 
ness to accept in an open-minded 
spirit a suggestion made by a Mem-
ber with the feeling that sULh a s,,~

gestion would contribute to the b<'ne-
fit of the nation. 

Mr. Deputy-Speaker. I would like 
to know why it is that the Govern-
ment all the time expres, their in-
ability or difficulty in being able io 
finalise the functions of this institu-
tion. The Vigilance Commission, the 
Minister has pointed out, is only for 
official corruption; it does not d.,al 
with ministerial corruption. The 
national panel which was recommend-
ed by the Santhanam Committee is 
not accepted by the Government as 
yet. But, SO far as the redressal of 
grievances are concerned, the Govern-
ment it content to repeat ad infinitum 
and ad nauseam tha.t it is receiving 
their most benevolent consideration, 
perhaps in the perspective eternity. 

It appears to me that the Govern-
ment bas been prone, as in mflny 
other fields, to hunt with the houllds 
and hide with the hare. They do not 
want to completelv disown an idea. 
which isa popular' idea, and yei they 
have not the courage, they have not 
the imagination or the creativ'! ap-
proach to face up to new idea.. If 
the old Walrus were around, he would 
not have talked of cabbages and kings 
but he would have referred to the 
utter confusion which characterises 
the administration of this country. 

We were greatly heartened when 
the present Home Minister, soon after 
he took the mantle of his present 
offise, came out with what appeared 
to be a very audacious, and, what 
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now appears to be, a somewhat 
thoughtless declaration of his inten-
tion to sacrifice himself in a spirit of 
self-righteous self-immolation if he 
were not able to eradicate corruption 
from this country within a few yeatE. 
I do not know what his intentions in 
that respect are, but I do not think 
that the country is entitled to ask tins 
Ministry and this Government to ,;iYe 
Us an earnest of its willingneJs and 
its sincerity really to constitute a 
body, really to bring into exi"lence " 
mechanism which would ser-:e the 
purpose which I have outlined. 

Shri Nanda, I should like to say in 
brief and in passing, has a touch both 
of the yogi and the commissar. He 
has a bit of the Sadhu Samaj 1<1.:1 a 
bit of the Congress Socialist Forum: 
a bit of astrology and a bit of p'an-
ning. It is, therefore, very difficult 
for me to solve the riddles in which 
the Government formulate their stand. 

Shri Kapur Singh: Plannin3 goes 
well with astrology. 

Dr. L. M. Sing-hvi: It seems that the 
spectre of corruption hovers over this 
country very heavily today. It 
seems that grievances of the people 
are crying to the skies "-nd that cor-
ruption has acquired the quality Df J 
lurid and grotesque dream ill this 
country which haunts the bod;;-politic 
aJl the time. I fear that the repjy. 
which the Minister has given, wiII 
crack the image of its sincerity. Per-
haps it is too much to hope thDt this 
Government might yet he able to pIck 
up the livid fragments into which the 
image has broken .by taking up this 
idea and seeking to implement it in 
right earnest before it is too late. 

Shri Bakar Ali Mirza: What about 
politicians and ministers? Are they 
included' 

Dr. L. M. Singhvi: Yes, they would 
be included in the idea that I have 
outlined. 

Before I conclude, I only have this 
to say. I would characterise the 
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[Dr. L. M. Singh vi] 
\1inister's reply as a brush-off reply, 
a reply which does not redound to 
the credit of a minister who is as 
understanding and responsive as Shri 
Hathi is known to be, a reply which, 
[ think, constitutes one of tlw many 
fragments in the pile of broken pro-
mises of the Government and a reply 
which perhaps suggests that ine Gov-
ernment thinks that it is quite selI-
sufficient, that it does not have to 
make a reasoned rebuttal of a good 
case in Parliament because ii has a 
brute majority .... 

Shri Hanumanthaiy.a (Bangalore 
City): Do not say "brute majority". 

Dr. L. M. Sing-hvi: .... a r"ply 
whiCh is So obtuse that j,t is com-
pletely confined to its own private 
mythology in these matters and is not 
open-minded at all. I am very sorry 
that it has now become a matter of 
conscience and I am unable to with-
draw the Resolution. 

Mr. Deputy-Speaker: I will put the 
amendments to the vote of the House 
first. The question is: 

That in the resolution,-

after "Members of Parliament", 
insert-

"consisting of ten Mem bers of 
Lok Sabha and five Members 
of Rajya Sabha, with instruc-
tion to make a report to this 
House within three rnonth3/'. 
0) 

The motion was negatived_ 

Shri Narendra Singh Mahida: Th·~re 
was not a single "No". 

Mr. Deputy-Speaker: I will put it 
again then. 

Shri Kapur Singh: It is no use put-
ting it again. Now the matter is 
closed; it is over now. You cannot 
put it again. But we merely wish to 

Public Grievances (Res.) 

represent that there wa. not a s;ngle 
"No". 

Mr. Deputy-Speaker: Then, I shall 
put Shri D. C. Sharma's amendment. 

Shri D. C. Sharma: I withdraw It. 

Amendment No. 2 was, by leave, 
withdrawn. 

Mr. Deputy-Speaker: Now 1 shail 
put Shri Y.ashpal Singh's amendment. 
The question is: 

That in the resolution,-

omit "including the possibility of 
establishing an institution 
analogous to the institution of 
Ombudsman existing in 
Scandinavian 
well as in 
(3). 

countries as 
New Zea:and". 

The motion was negatived. 

18 hrs. 

Mr. Deputy-Speaker: The question 
is: 

"This House is of opinion that 
a Committee of Members of Pa!'-
liament should be constitu,ed to 
examine the form and fe%ibility 
of bringing into existence suitable 
machinery for investigation and 
redress of public grievances, in-
cluding the ;possibility of p.stab-
lishing an institution analoguus to 
the institution of OmbuJoml. 
existing in Scandinavian countr; 
as weI! as in New Zealand." 

Shri Hari Vishnu Kamath: The, 
should be quorum when the vote 
taken. There is no quorum now. 

Shri Vasudevan Nair: There 
quorum. 

Mr. Deputy-Speaker: 
quorum. 

There 

An hon. Member: There '"\s.:. 
quorum. 
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Mr. Deputy-Speaker: 1 will count 
the number. 

Mr. Deputy-Speaker: 
quorum. 

There is 

''IT ~ ,,;q 1f,~lfTQ" : 'Pf;:1l" 'filT ~ 
'Io"R i fOf'fT <rnilVr .,.:i!" ~ ~i'fT ~7 Lok Sabha divided: 

Division No. 151 

Alvares, Shri 
Aney. Dr. M.S. 
Dwivedy, Shri Surendranath 
Himmatsinghji, Shri 
Kachhavaiya, Shri Hukam Chand 

Alva, Shri A. S. 
Azad, Shti Bhaawat Jha 
Balakrishnan, Shri 
Balmiki. Shri 
Basappa, Shri 
Bhattacharyya. Shri C. K. 
Brajeshwar Prasad, Shri 
Chavan, Shri Y. B. 
Chuni LaJ, Shri 
Dass, Shri C. 
Hanumanthaiya. Shri 

!\YES 

Kamath. Shri Had Vishnu 
Kapoor Singh, Shri 
Krishnapal Singh, Shri 
Mahida. Shri Narendra Singh 

NOES 

Hem Rai, Shri 
Kripa Shankar, 5hri 
Krishna, Shri M.R. 
Krishnamachari. Shri T. T. 
Malhotra, Shri loder J. 
M uthiah, Shri 
Pratap Singh, Shri 
Raju, Shri D. B. 
Raju, Dr. D. S. 
Ramdhani Da~. Shr i 
Rane, Shri 

[18.0% hrs. 

Mohan Swarup, Shri 
Singhri, Dr. L. M. 
Warior, Shri 
Yashpal Singh, Shri 

Ra,), S hri Jaganatha 
Samanta, Shri S. C. 
Sen, Shri P. G. 
Sharma, Shri D. C. 
Shree Narayan Das, Shri 
Siddananjappa, Shri 
Subbaraman, 5hri 
Tiwary, Shri R. 5. 
Vah'i, Shri 
VenkataslIbbaiah. Shri P. 
\·idialanlar. Shi A. N. 

Mr. Deputy-Speaker: The result 01 

the division is: Ayes*-14, NoeS--;!7··. 
"This House is of opinion that 

the arrangements for defence ot 
Indian borders (with Pakistan. 
China and Burma) should be fur-
ther improved and their protec-
tion should be under the overall 
supervision of the Defence 
Forces." 

The motion is lost. 

The motion was negatived. 

18.05 hI\>. 

RESOLUTION RE: DEFENe:o:: 01" 
INDIAN BORDERS 

.ri Krishnapal Singh (Jalesar): 
l.to move: 

Mr. Deputy-Speaker: He !l1ay COll-

tinue the speech on the next rlay. Tile 
House stands adjourned to ;neet ag'lm 
on Monday at 11 A.M. 

18.06 Im!i. 

The Lok Sabha then ad;ouTned til! 
Eleven of the Clock on Monday, April 
26, i9lf5/Vaisakhu 6, 1887 (Saka). 

*Ayes: The name of one member could not be recorded. 
-·Noes: The names of four mem bers could not be recorded. 

G1PND-LSD-407 (Ai) LS-31-5-65-970. 




